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LOK SABHA DEBATES

LOK SABHA

e

Tuesduy, May 18, 1976/ varstkha 28,
1898 (Saka)

———

The Lok Sabha mef at Eleven of the
Clock

[MR. SPEAKER in the Chair]

PAPERS LAID ON THE TABLE

NOTIFICATIONg UNDER HINDU MARRIAGE

Acr aNp Tamin Napu Hinou RELI-

a1ous AND CHARITABLE ENDORSEMENT
ACT AND STATEMENTS:

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR. V. A
SEYID MUHAMMAD): I beg to lay on
the Table—

) (i) A copy of Notification No.
G.O.Ms, No. 2066 published in Tamil
Nadu Government Gazeite dated the
10th December, 1975 making cerlain
amendments to the Tamil Nadu Hindu
Marriage (Registrationy Rules, 1967,
under sub-secion (3) of section 8 of
the Hindu Marriage Act, 1955 read
with clause (c)(iv) of the Proclamation
dated the 31st January, 1976 issued by
the President in relation to the State
of Tamil Nadu,

(i) A statement (Hindi and English
versions) explaining the reasons for
not Jaying the Hindj version of the
sbove Notification. [Placed’ in Lib-
rary. See No, LT-10865/76].

(2),() A copy of Notification No.
G.OMs. No. 187 (SR.O. A-77/76)
dated the 18th February, 1976 muking
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certain amendments to the *Appoint-
ment of Auditor Rules” published in
Notification No. S.R.O. A-826 dated the
20th July, 1961, under sub-section (3)
of section 116 of the Tamil Nadu Hindu
Religious and Chantable Endowments
Act, 1959 read with clause (c) (iv) of
the Proclamation dated the 3Ist Jan-
uary, 1976 issued by ihe President in
relation to the State of Tanul Naduy,

(1i) A statement (Hindi and English
versions) explaining the reasons for not
laying the Hindi version of the above
Notification. [Placed in Library. See
No. LT-10866/76].

REVIEW AND ANNUAL REPORT OF THE
MapRAs REFINERIES LIMITED FOR THE
YEAR ENDING JUNE 30, 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): I beg
to lay on the Table a copy each of the
following papers (Hindi and English
versions) under sub-seclion (1) of sec-
tion 619A of the Companies Act,
1956 :~—

(1) Review by the Government on
the working of the Madras Refineries
Limited, Manali, Madras, for the year
ending 30th June, 1975,

(2) Annual Report of the Madras Re.
fineries Limited, Manali, Madras for
the year ending 30th June, 1975 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Plared in
Library. See No. LT-10867/176].

NorrricaTIONs UNDER ComPpaNniEs ACT,

REPORT re, EXECUTION OF CUROVISIONS

or MONOPOLIES AND RESTRICTIVE TRADE
PRACTICES ACT AND"A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
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COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) I beg to lay on the
Table—

(1) A copy each of the {following
Notifications (Hindi and English ver-
sions) under sub-section (3) of section
642 of the Companies Act, 1956 —

(1) The Cost Accounting Records
(Dyes) Rules, 1976 published
in Notification No GSR 605
in Gazette of India dated the
1st May, 1976

(1) The Cost Accounting Records
(Rayon) Rules 1976 publish
ed in Notificaiin No GSR
608 1n Gazette of India dated
the 1st May 1976 [Placed
wn Laibrary See No LT-10868/
76]

(2, 1) A copy of the Report per-
tamning to the execution of the provi-
siong of the Monopolies and Restrictive
Trade Practices Act 1969, for the pe-
nod from 1st January to 3Isi Decem
ber, 1974 under section 62 of the said
Act

(1) A statement (Hind1 and Enghsh
veisions) explaiming the reasons for
mot laying simultaneously the Hindi
version of the above Report [Placed
wn Library See No LT-10860/76]

AXNUAL REPORT OF UNIVERSITY GRANTS
COMMISSION FOR 1973 74

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE.
PARTMENT OF CULTURE (SHRI D
P YADAV) 1 beg to lay on the Table
a copy of the Annua] Report (Hindi
and Enghish versions) of the University
Grants Commuission for the year 1973-
74 under section 18 of the University
Grants Commission Act, 1956 [Placed
wn Labrary See No LT-10870/76]

MAY 18, 1978

1103 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CLOSURE OF MORE THAN TEN
JUTE Mus N 'WeST BENGAL

SHRI DINEN BHATTACHARYYA
(Serampore) Mr Speaker, Sir, I call
the altention of the Mmster of Com-
merce (o the following matier of urgent
public 1mportance and I request that
he may make a statement thereon:

“Reported closure of more than ten
jute mulls 1n West Bengal during the
last few weeks and 1its effect on the
counfry’s economy and emplovinent
position "

THE MINISTER OFF COMMERCE
(PROF D P CHATTOPADHYAYA)-
Mr Speaker Jute Industry occu-
ples ar exiremely ymportant position
in the 1industria] profile and exports
specium of the country The industry
relies to g large extent for its health
on 1ts export prospects There has been
a dechine m the volume of our exports
of jute goods as had heen indicated by
me recently gn the floor of this House
The industry  health has not been too
good on account of this phenomenon

A statement showing the details of
jute mull whith are hing closed at
present 15 laid on the Table of the
House All the units closed other than
the one located in Kanpur are sifuated
in West Bengal which has the highest
concentration of jute mills The total
labour complement of the umts whuch
are lying close at pressit 1s abouf
31 000 Government are seriously con-
cerneq over the closure of mills and
consequent losg of employment to a
large number of workers

However the causes of the closure
of the Mills are diverse and complex.
It will be evident from the statement
laid on the Table of the House thut
out of 10 mills which are now lying
closed, two namely Kanpur Jute Udyog
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and Khardah have been lying closed
since 1975 Of the remaining 8 mlls,
which closed down only i 19878, 5 have
stopped functioning due to labour trou-
ble one hag stopped funchioming due
to damage from fire, another has clo-
sed down due to both financial difficul-
tieg and labour {rouble, only one name-
ly Bharat Jute Mills, 1s reported to

have stopped functioming due solely
to financia] difficulties
Inventgation under the Industries

(Development and Regulation) Act has
already been caused into the affaurs
of Khardah Company The question of
taking over the management of ths
umt and entrusting the same to 4
suitable ageney 1s pending before the
Hon ble High Court Calcutta A pro-
posal to entrust the manageral res
ponsibilitie, of Kanpur Jute Udyog to
the Government of Uttar Pradesh 1s
engaging our attention

It may be mentioned in this connec
tion that one jute mill namel; Howrah
Millg which hag been lsing closed
until recently hag again started work-
ing with eftect from 14th May 197¢
according to reports received by us

Government have vet up a committee
to formulate an integrat>d aporoach
to the problems of jute industry One
of the terms of reference of the com-
nuttee 15 the identification of the pro-
blems of individual units which are
lymg closed or umis which are finan-
weially or otherwise weak ang the solu-

Closure of jute mills VAISAKHA 28, 1898 (SAKAQ wm W Bengal (CA)

6

tion to these problems The commuttee
15 expected to finalise ity report before
fong on thig aspect and make ifs re-
commendations  Appropriate action
would be taken on receipt of the re-
commendations of the commuttee

In the meantime Government being
alive to the situation have taken seve-
ral measureg to help the jute industry
for stimulating export demand Export
duty on all ifems of jute manufactur-
es has been abolished A ress fcr Re-
search and Development haz been 1n-
introduced Government have also
directly financed certain research and
development projects pmmarly for
reduction of the cost of production and
development of new products and uses.

Governtnent have been continuing
th» system of interest subsidy on loans
granted by Industria] Finance Corpora-
tion for modernmsation of the jute
milfs Cerimn other measurcs have
bcen taken by the Government to
make our export production more re-
munerafive and more competitive

Industrial relation 1s a supject which
is primanily the concern of the State
Government  Closures on account of
labour trouble could therefore be
looked mto by the appropr.ate the c¢n-
cilliatory authority We are in close
tcuch with the West Bengal Govern-
ment for organising a meeting of all
interests for finding out a golution to
the problem arising out of closure of
such a large number of jute milis

Statument showyng the detasls of the Fute Mylls whsch are hang closed

Periv’ of lockout  Number
S Ne Name «f the Mj 1 Owner & reporte ‘ly;easlns of
therefor Workers
? 2 3 4 s
I Meg! na North Bajorsa Group From 8 3-1976
Labour trouble
6,
2 Meghbna South Do From 9-2-19 b Greo
ur trcuble
3 Umcn Jute Malls Bird Group From 14~3-1976 2,250

Financial anc
Labour trouble




2 Closure of jute mills

MAY 18, 1878

in W. Bengal (CA) g

4 S

4 Premchani . Aggarwal & Ors. PFrom 8-4-1976 3,400+
Damag: frum fire

§ Bharat J.C. Saha & Ors.  From 9-4-1976 1,600
Financial trouble .

6 Kankanirrah Jardine & Co. From 24-4-1976 4,100,
Lab)ur trouble

7 Kamarhatty Kanoria Group From 3-5-1976 5,200
Labour trouble

8 Eastern Mualacturing Kanoi Group From 6-5-1976 2,000
Labour trouble

9 Khardah « +« . Kedia Group From 8-5-1975 5,000
Financjal and labour
trouble

10 Kanpur Jute Uclyog Sahu Jain Group  Prom 6-10-1975 1,300

Financial trouble

SHRI DINEN BHATTACHARYYA:
Mr. Speaker, Sir, the Mimster's state-
ment on the i8sue is that out of ten
jute mills, only one or two have been
closed due to financial difficulties and
the others have been closed for labour
trouble.

At the end of this statement he has
passed on hig responsibility to the
State Government. That is to say, for
the closure of the mills, ete, he has pas.
sed on this responsibility to the State
Government, by saying, he has inform-
ed the West Bengal Government to
take necessary steps in the matter.
And, Sir, one of the steps suggested is
that of organising a meeting of all
interests for finding out a solution to
the problem arising out of closure cf
such a large number of jute mills, My
question is this. What does be extetly
mean by saving organising a meeting
of all interests and finding out a solu-
tion? Which are the parties which he
has in mind? He has expressed in his
statement al] his contern for the In-
terestg of the jute-mill owners only.
8o far as the economy jis concerned
and so far ag the workers’ interests are
concerned, he has not mentioneq any-

thing except to say that he has infor~
meq the State Government io look in.
to 1t and so on. The Bose-Mullick
commiitee hag been set up, I want to
know whether 1f is a fact that that
Committee hag already submitted its
report. If 1t 15 so, what are the recom-
mendationg of_the committee? Will he
lay a copy of the report on the Table
of the House? If it is done, Members
may know, which are the recommenda.
tions made by the Committee, which
was set up to suggest an integrated
approach. Doeg it mean that the pro-
duction cost has to be reduced by the-
employers? Doeg it mean that the
machinery has to be replaced and re-
tionalisation done, which will result in
reduction in the strength of jute-mill
workers about which we have had sad
experience? As a result of nationalisa-
tion, one 1akh workers were retrenched
after 1950 in the name of rationalisa.
tion, This is our sad experience, That
is why, I am pointing out this It
should not be your motive to save the
interests of the jute-mill owners only.
So, T would like to know about these
things categorically. This thing had
come out in the Blitz also some time
back.
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They have brought out the fact that
the Minister himself hag come out with
a statement that he doeg not know ac-
tually to what extent he doeg not wc-
tually know whether it has been quali-
fied the jute millowners have diverted
their surplug funds to other industries
ang whether they have made any
assessment about Number 2 account of
these jute mill magnates which they
are always having, about which also
it has been mentioned in the Blitz that
an estimate made by knowlodgeable
sources suggesis that not lesg than Rs.
2,000 crores in foreign exchange has pi-
led up in foreign banks by the shelter-
ing tycoon associated with the jute
industry and foreign trade.

Knowing it ful] well, now the Go-
vernment has given enough concess-
ions to these jute millowners, and the
export duties have been withdrawn.
Also, the other duties on the jute pro-
ductg have been withdrawn, Cash
benefit or cash subsidy for exports has
been granted in thig case. So, after
this, is 1t the policy of Government to
give further concesions to these jute
millowners? Or wilj it set up a Parlia-
mentary Committee to go into the mat-
ter, such as the financial conditions as
well ag the other points raised by the
jute mil] magnates ang also by jute
growers and jute mill workers so that
Government can take a concrete step
in the matter? May I ask the Minister
as to what is the ultimate solution to
this? Does he not consider that it is
now the proper time to fake over the
wholesale trade in raw jute goods and
also export trade and to nationalise the
whole of the jute indusiry which has
ruined this country for so tong by
amassing a large amount of hlack
money which they have diverted, as
per the statement of the Mi-ister
himself, for other purposes with a view
to earning more profits? I want a
categorical answer from the hon Mini-
ster to all these questions.

PROF. D. P. CHATTOPADHYAYA:
8ir, 1 shall try to be as categorical as
T can. We are quite aware of the
geriousness of the problems; as I have
#aig the Commerce Secretary had been

to Calcutta last week, discussed the
problems with the concerned officers
and the Ministers and this week, 1 pro-
pose to go there and have a tri-partite
meeting representing the interestg of
the workers, the Government of West
Bengal and the industry.

I think the interestg of the industry,
the mill.owners, workers and the peo.
ple as a whole are inter-dependent, I
think it would not be correct to sug-
gest, as my hon, Iriend hag suggested,
that we look after only the interests of
the millowners. What we do is that we
see the common interests of both.
When the mills are closed, then work-
ers suffer. So, we have to see their
interests ag a whole,

The Bose Mullick Committee has
submitted the reports on some items,
that is, for helping the Government to
formulate its policy, to tackle and solve
the problems as far as possible, under
the prevailing constraints. The integra.
ted approach referred to by me in my
statement relates to jute growers’ in.
terests, their export problemg and also
the problems of modernisation and
financing of the industry wunder the
difficult circumstances, All these things
are being looked into, The question of
subsidy has to be viewed in this con-
text. If our goodg are not competitive,
that is not entirely due to internal
factors because the cost of production
and the price of synthetic Abres are
due to the efficient management or
capital intensive nature of the produc-
tion. Particularly, the foreign market
conditions are not within our control
Therefore, whether a particular ex:
port product is to be subsidised cr
not that is not a matter which we can
decide entirely on our own. So, if
and when our experts in the Finance
Ministry are satisfied that a particular
product deserves subsidy to that ex-
tent we support. It 18 nut to help
any particular mil] owner. It is in
the interest of all concerned includ-
ing that of the workers,

Sir, often, mention has been made
that jute textiles or jute industry is
meking huge profits. T am referting to
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one particular report of the Reserve
Bank (Indian Bulletin) September
1975.

“Gross profit as percentage of
total net assets as compared to other
textile mlls Jute 08 per
cent

Profit after tax as percent of net
worth Negative

Ordinary dividendg as per cent of
ordinary paid up capital 17 per
cent”

These are the figures of the Reserve
Bank and not Supplied by the mull
owners These figures show that the in-
dustry 1s not 1n 1ts best of health

SHRI DINEN BHATTACHARYYA
In view of the Commuittee that has
been set-up whether 1t 15 in the know-
ledge of the Government that if ra.
tionalisation or modernisation takes
place 1n the juie mills, what wil} be its
jmpact on the employment position?

PROF D P CHATTOPADHYAYA:
If modernisation is effected 1t 18 Go-
vernment s endeavour to ensure to the
maximum possible that i1t doeg not
lead to displacement of labour

11.21 hrs.

STATEMENT ON TALKS BETWEEN
INDIA AND PAKISTAN HELD AT
ISLAMABAD

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN) As the House 1s ware,
ever sice the Simla Agreement was
signed 1n July 1972, it has been the
Government of India's polhicy that, in
keeping with the Agreement, the
severed links between India and Pakis-
tan should be restored and the rela-
tionship between the two countries
normalised During this period, many
problems have indeed been resolved.
The telecommunications and postal
mervices between the two countries

and Pakistan (St) iz

were re-estabhished and a viga agree-
ment was Signed to facllhitate traved
from Pakistan to India and vice versa.
In January 1975, agreements were
also reached between the two Govern-
ments on shipping and trade. How-
ever, some other items from the Simla
Agreement remained unresolved, these
were air and land communications and
the restoration of diplomatic relat ons.
Two meetings  between  official
delegations were held in November
1974 and May 1975 to discuss questions
anising out of Pakistan’s complaints
with the International Civil Awiation
Organisation but no agreement could
be reached

On the 27th March Prime Minster
of Pakistan in a letter to our Prime
Minister, 1ndicated that Pakisten
would be prepared to withdraw 1iis
case fiom the International C(ivil
Aviation Organisation As the House
is aware, India had previously urged
such a course 1n order thatl the process
of normalisation could mamntain 1ts
momentum and the Simla Agreement
could be fulfilled Consistent w th our
firm belief that the Simla Agieement
enjomns us to work for the estahlish-
ment of durabe peace and harmont-
ous bilateral relations, our Prime
Minister, in her reply of 1ith Apnl
suggested that the Foreign Secretaries
of the two countries should meet and
discuss pending matters such as air-
Links overfiights resumption of rail
and road communications and also the
restoration of the severed diplomat'e
relations between India and Pakistan
The Prime Minister of Pakistan
accepted these suggestions 1n his letter
of 18th April As = result the two
Foreign Secretaries arranged for the-
delegations to meet in Islamabad
between the 12th and the 14th Mav

After the meetings a Joint State-
ment was 1ssued, which was simul-
taneously released to the press in the
fwo capitals The two governments
have also agreed fo make public the
three letters exchanged between the
two Prime Ministers, I am nvlacing
texts of the Joint Statement and’
letters on the Table of the House,
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The Members will observe that the
Joint Statement embodies an agree-
ment to restore all the severed links
between the two countries In respect
of some of these items, further tech-
nical level contacts may be necessary
to work out the detailed arrangements
for the resumption of the lnks It
has subsequently been agreed that this
entire package embodied 1n the Joint
Statement would be put into effect
more or less simuiianeously between
the 17th July and e 24th July 1976

I am confident that these positine
developments will be welcomed by the
House the people of our two countries
as also the friends of our two coun-
tries in the region and the world at
large Both countries must recognise
the logic of their interdependence and
the need for cooperative relations as
between neighbours If peace nd
mutual confidence prevail m the sub-
continent our nations could wmore
fully bend their talents and energies
to reso've the ggintic problems which
confront us and play an even more
effective role in  the international
sphere where we have so many in
terests 1n common

JOINT STATFMENT

Pursuant in the letter wntter by
Prime Mimister Zulfiknr Ali Bhutto
on 27 March and the reply of Prime
Minister Mrs Indira Gandhi of 11
April the delegations of India and
Pakistan met in Islamabad from 12 to
14 May 1976 with the objective of
resuming normalisation of relations
between the two countries as envisag
ed 1In the Simla Agreement The
discussions were held 1n a frank and
iriendly atmosphere

2 His Excellency Shn J S§ Mehta,
Foreign Secretary led the Indian
delegation He was assisted by re-
presentatlves of the Mmstries of
Pxternal Affairs Tourism and Civil
Aviation, TFinance, Home Affalrs
Railways, Shipping and Transport and
Commerce The Pakistani delegation
was led by Mr Agha Shahi, Forelgn

Secretary He was assisted by the
representatives of the Minsiries of
Foreign Affairs, Railways, Finance
Communications, Commerce Interor,
Information and Broadcasting Law,
Aviation Division the Departments of
Civil Aviation, Ports and Shipping and
Pakistan International Airlines Cor-
poration

3 In regard to matters relating to
civil aviation the two delegations
discussed the modality of withdrawing
the cases and counter claim pending
before the Council of the International
Civil Aviation Organisation and agreed
to send a joint letter to the Council
for the purpose They further agreed
to the resumption of overflights ard
the restoration of airlinks between
the two countries It was decided that
expert delegations from the two coun-
tries will meet to work out the neces-
sary details

4 The two delegations agreed to
resume goods and passenger traffic by
rail through the Wagah/Attar1 border
In t{his connection the Pakistin dele-
gation stated that the rail irack on its
side was already functional The
Indian defegation undertock to carry
out the necessary repairs on 1ts side
as soon as possible

5 The two sides recognised the ad
vantage that would accrue to trade
between the two countries with the
resumption of freighting of goods bv

rail

6 Ti was decided that the experts of
twe two countries should meet urgent
ly to work out a detailed agreement
regarding inter-change freight rating,
compensation claims custom formal-
ties the creation of a wagon pool ete
for the goods and passenger trafic
petween the two countries

7 The two sides agreed to grant
multiple journey visas valid for one
year to the members of the rallway
staff operating on scheduled services

slong the specified route
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8, The two delegations agreed that
goods meant for the other country
could also be transportéd by road upto
the Wagah/Attari border, For this
purpose, they underfook to make
necessary arrangements for the tran-
shipment, warchousing, bonding and
customs clearance etc.

9. The two delegations discussed the
question of early re.establishment of
diplomatic relations between their
countries. They agreed that each
country shouid be represented by an
Ambassador with supporting staff in
the capital of the other country. In
view of the problems which had been
faced in the past in the functioning of
their respective diplomatic missions,
the two delegations reatfirmed their
adherence to the Vienna Convention
on Diplomatic Relations 1961 to which
they were party and agreed on a basis
of reciprocity, to grant each other’s
Missions all facilities and courtesies
for their normal functioning,

10, The two delegations reviewed the
working of the Indo-Pakistan Trade
Agreement of 23 January 1975, and the
Shipping Protocol of 156 January 1975.
They agreed that in terms of Article
3 of the Trade Agreement, in addi-
tion to state irading organisations, the
private sector be also enabled, with
effect from 15 July 1976, to participate
in the trade between the two countries
subject to the laws, rules, regulations
and procedures in force in their res-
pective countries from time to time.

11. The two delegations also agreed
that the Joint Commuitee envisaged
under Article 9 of Trade Agreement
should be constituted immediately to
review the working of that Agreement
and that the first meeting of the Joint
Committee should be held at the Com-
merce Secretaries’ level as soon a8
possible and, in any case, before the
end of 1976.

12, The two sides decided that a
further meeting of the respective ship-
ping experts ghould be held, as early
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as possible, to review the Protocol om
Shipping as provided in Article 22 of
that Protocol.

13. The two delegations reviewed the
existing visa agreement for regulating
travel between the two countries. They
noted that the arrangements envisag.
ed in that agreement were working
satisfactorily and required no change.

14. The two delegations discussed
measures for promoting cultural and
scientific exchanges as envisaged im
the Simla Agreement. They agreed
that further discussions on these
measures could be undertaken in due
course,

15. The two sides held discussions
on the question of the detainees &nd
agreed that this humanitarian issue
needed to be resolved expeditiously.
They also agreed to make efforts to
locate persons still untraced and re-
patriate them with all possible dis-
patch in accordance wih the existing
working arrangements.

16. The leader of the Indian delega-
tion, His Excellency Shri J, S. Mehta,
was received by the President of the
Islamic Republic of Pakistan.

17. The Indian delegation warmly
thanked the delegation of Pakistan for
its hospitality.

(Jagat S. Mehta)
Foreign Secretary

Ministry of External Affairs,
Government of India

Islamabad, May 14, 1978.

(Agha Shahi),
Foreign Secretary,

Ministry of Foreign Affairs,
Government of Paklstan.
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Lory OF PRIME MINISIER OF PAKISTAN
Mr. Z. A. BHUTTO’S LETTER DATED 27TH
Marcr 1976 70 OUR PRIME MINISTER

Dear Madam Prime Minister,

I feel it necessary to take the
3nitiative to write to you on the ques-
4ion of normalisation of relations
vetween India and Pakistan. For a
~veriety of reasons, this process appears
40 have come to # standstill The
mutual advantage for breaking the
«stalemate is self-evident. Despite the
setbacks, the people of Pakistan stand
wommitteq to the objectives of durable
peace between our countries,

9. It is regrettable that the process
in part at least, should have been in-
terrupted by our inability to reach
agreement on the resumption of
wjvilian air communications and over-
flights. We should have thought that
the momentum of normalisation
generafed by the agreements to restore
other commiinications, would have
facilitated an agreement on this issue.
It seemg pointless to anumerate here
4the various stages through which these
negotiations have passed without
achieving results.

3. On our parl, we have earnestly
explored the quesiion of how we can
increase our trade and have, in that
context, restored the rail link with
India at Wagrh and have also agreed
#o delimit the maritime boundary
between the two countries. We have,
thereby sought to keep intact the
process of normalisation. However,
%0 long ag thére is no progress on other
-outstanding issues such efforts can be
wnly of partial value and mttain peri-
pheral results.

4. In order, thercfore, to impart to
the normalisation process the impetus
that it needs and in kecping with our
sincere desire to improve relations
with India we would be prepared to
go to the length of withdrawing
Pakistan’s case from ICAQ., How else
«can the impasse be broken?

5. I trust that now the problem of
woverflights should stand resolved. This

ought to enable us to turn our attention

to the renialning issues envisaged in
the Simla Agreement.

With regards,

Yours sincerely,
(Sd.) Zulfikar Ali Bhutto

———

CorPy OF OUR PRIME MINISTER'S LETTER
DATED APRIL 11, 1976 To PRIME MINISTER
OF PAKISTAN, MR, Z. A. BHUTTO

Dear Prime Minister,

Thank you for your letter of the
27th March. You have referred to
the present impasse in the normalisa-
tion of relatioris between Pakistan and
India. This stalemate is not of India’s
making We have been acting on our
firm belief that the Simla Agreement
enjoins us to persevere sincerely in our
efforts towards the establishment of
durable peace and harmonious bila-
teral relations between our countries.
I welcome the prospect opened up in
your letter of restarting the process of
normalisation of relations which would
pave the way Tor reconciliation and
the promotion of peace and stability
on our sub-continent.

2. I am glad to learn that you now
find it possible to offer to withdraw the
case pending before the ICAO. The
Civil Aviation problem has indeed
vome in the way of the process of nor-
malisation and your willingness to
withdraw it is helpful.

3. I am prepared to instruct our
Fgreign Secretary to get in touch with
his counterpart in Pakistan gnd
arrange for a meeting ut a mutually
convenient date for joint deliberations
to discuss pending matters such gas
airlink between our countries, over-
flights and the resumption of rail and
road communications. We are pre-
pared to go further and discuss
measures for the restoration of diple-

matic relafions with your re -
tives. presents
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4, On hearing from you, the sche-
dule for holding such meetings, par-
ticularly those arising out of the pro-
visions of the Simla Agreement, can
begin, But, in the meantime, I think
it is important fo make renewcd and
purposeful efforts to improve the
climate of our relations by firmly
curbing propaganda which creates
mistrust of each other, and desisting
from steps which may be hostile to the
interests of the other country The
recent statemrents and obscivations
about India emanating from your gide
have caused us concern and have
given our people the impression that
Pakistan wants to arouse suspicion
regarding India’s policies and intene
tions towards her neighbours. This is
regrettable #nd hardly conducive to
the fulfilment of the Simla Agreement
fo which you have referred in your
letter, We are convinced that none of
the countries on the sub-continent can
benefit from tensions. In order to
progress more purposefully towards the
promotion " of the welfare of our
peoples, we should recognise the logic
of our inter-dependence and the peed
for a cooperative relationship.

With regards,

Yours sincerely,
(Sd.) Indira Gandhi.

—

Copy oF PRIME MINISTER OF PAKISTAN
MR. Z. A. BHUTTO'S LETTER DATED 18TH
APRIL, 1976 TO OUR PRIME MINISTER

Dear Madam Prime Minister,

I thank you for your letter of 11th
April. i

I was impelled foWrite to you in an
earnest effort to resume the process of
normalisation of our relations by
resolving the impasse over the isgue
of overflights and “airlinks.

Your response suggests that we
should now be able to take another
step towards that objective. We would
welcome your delegation to visit
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Islamabad to conclude an agreement
on restoration of overflights and aire
links and to discuss resumption of
diplomatic relations and other matters
mentioned in your letter, My Foreign
Secretary has been instructed t{o con-
iact his counterpart to arrange a
mutually convenient date.

I agree that both couniries should
eschew hostile propaganda against
each other. How can we not- share
the view that causes of tension in our
relationg should be removed.

However, I regret to note that you
think that it is Pakisapn which is at
fault. On our side, we are not un-
mindful of a number of statements
which have recently emanated from
India and which cannot possibly help
in creating a climate conducive to the
fulfilment of the objectives of the
Simla Agreement.

This notwithstanding, I believe that,
given goodwill on both sides, we
should be able to overcome impendi-
ments to the normalisation of our
relations as envisaged by thal Agree~
ment.

With regards.
Yours ginecerely,
(Sd.) Zuffikar Ali Bhutto

PR. RANEN SEN (Barasat): A
statement regarding Maulana Bha-
shani’s march to Farakka is also to
be made.

11.25 hrs,
COMMITTEE OF PRIVILEGES

EXTENSION OF TIME FOR PRESENTATION
OF REDORT

SHRI M. C. DAGA (Pall): I teg to
move:

“That this House do further ex-
tend upto the last day of the next
gession the time for the presene
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gession the time for the presen-
tation of the Report of the Com-
mittee of Privileges on the ques-
tion of privilege regarding hand-
cufing of Shri Ishwar Chaudhry,
MP. at Patna on the 5th August
1074

MR. SPEAKER: The question is:

«“That this House do further ex-
tend upto the last day of the next
session the time for the presen-
tation of the Report of the Come
mittee of Privileges cn the question
of privilege regarding handeuffing
of Shri Ishwar Chaudhry, MP., at
Patna on the 5th August, 1974"

The motion was adopted.

11.26 hrs,
NATIONAL LIBRARY BILL

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8 NURUL HASAN): 1 beg
to move*:

“That the Bill to provide for the
administration of the National
Library and cerfain other connect-
ed matters, as reported by the
Joint Commttee, be taken into
consideration.”

Sir, the hon. House would recall
that m 1972 the National Library
Bill was moved in thig House. At
that time, I had taken the liberty of
explaining the main purposes which
had led the Government to come
out with this motion, and 1 will not
take the time of the House in
repeating the arguments which I had
then put forward. The House was
pleased to appoint a Joint Committee
along with the other House which
held a very large number of meet-
ings, heard 8 number of interested
persons and organisations, toock ex-
tensive evidence and has come out
with many valuable changes. I
would like to take this opportunity
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of expressing my gratitude ic all the
hon. Members who had served on
the Joint Committee and who had
made their valuable contributions to
the Bill as it has now cmerged. The
most importaft change which the
Committee has introduced is to pro-
vide for a very broad-based Board for
the adminijstration of the Library.
The membership of the Board would
be drawn from the members of the
two Houses, the University Grants
Commission, universities, library pro-
fession, scholars in different dis-
ciplines covering humanities, science,
social sciences, medicine, engineer-
ing, technology and law, represen-
tatives of the employees and officers
of the government. The induction of
these members in the Board, I have
no doubt, would go a long way in
improving qualitatively the intellec-
tual atmosphere of the library,
which, 1t is hoped, would become an
active centre of research. Because
1t was fely that there should be a
fairly large board with all the diffe-
rent interests represented therein,
it was necessary that for the actual
administration, there should be an
ecxecutive council  Thercfore, the
Jiont Committee has proposed that
there should be an executive council,
which wll perform the duties which
the Board might delegate or which
might be prescribed under the rules.
The Director of the Library, who will
be the Chairman of the executive
council, will Bé appointed by the
President of India, who will be the
visitor of the [ibrary. This innova-
tion has b&m~deliberately added by
the Jomt Committee in order to
leng further prestige to the naticpal
library, because notwithstanding the
fears that have been expressed in
f:ertain quarters, the national library
is the most prestigious library we
have in the country. Its position 1s
guaranted by the Constitution ang the
Gt{vernment woiild like to do everya
thing in its power within the cons-
traint of financial resources to ensure
that the ndtional library is able to
perform the duties which a national

*Moved with the recommendation of the President.
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[Prof. 8. Nurul Hasan]
library of a great country like India
is expected to perform. For the pur-
pose of accounts and audit, provision
has been made That the audit will be
done, as it has been done hitherto,
by the Auditor General of India
whose control has been maintained.

This Bill, as reported by the Joint
Committee, has also tried to give
the fullest protection possible to the
existing employees of the library and
we have done everything possible to
see that their interests are fully
protected There is one misconcep~
tion which I would like to take the
opportunity of removing at this very
stage becausc it might facilitate the
business of tfe¢ Hvuse and that is,
‘what is called a view which has been
expresesd by many people that a
comprehensive Bill to provide for a
library system be brought, Under
‘the Constitution, libraries are in the
‘State List and thig Parliament does
not Pave the legislative power to
provide for the management or
administration or even control of
libraries in the State sector, except
where a particular library has been
declared to be an institution of
national importance,

The House may recall that there is
a specific emfry in List I of the
Seventh Schedule which gives the
Parliament the power to legislate for
the National Library. The fear that
by creating a statutory authority to
manage the Library, the Government
is giving up its wuthority or responsi-
bility is not well founded After all,
so many prestigious institutions of
the country are governed by acts
passed by this House along with the
other House. For example, the
Institutes of Technology. central uni-
versities, the Indian Museum and other
prestigious organisations Any nstitu-
tion for which this Parliament passes
un act does not mean that this
Parliament abdicates its authority.
This primary responsibility remains
and, therefore, Government remains
answerable to the House for the

maintenance and well being of this
particular Institution.

I would not like to take more time
of the House ut this stage. I com-
mend the Bill es reported by the
Joint Committee subject of course,
to the consequential amendments
which are of a routine nature, to the
House.

MR. SPEAKER: Motion moved.

“That the Bill to provide for the
administration of the National
Library und certain other connect-
ed matters, as reported by the
Joint Committee, be taken into
consideration.”
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FEREFA RN IO e ww Ay
s arr et geirfex qar-
Ffra w1 adr o §1 wafar &
AT A FATAMT WG Tvad A sqaeqr
frwf d | rr e §

“The Board shall meet at such
times and places and shall subject
to the provisions of sub-sections
(2), (3) and (4), observe guch rules
of procedure 1n regard to the tran-
saction of business at its meetings

including the gquorum at meetings,
as may be provided by regulations
made under this Act”

t&7ar sev1 F197 qATAT AT & R
wrareafer qarfedy g9 w1 a9 =W
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g faa ¥ Faraar @

“If any member, being an officer
of the Government, ;s unable to
attend any meeting of the Board,
he may with the previous approval
of the Chairman, authorise any per-
son 1n writing to do 50"

WA O s qeErd wfwerd oy
faTar ¥9 3 )

WA amrear Ayl

“The Board may associate with
itself m such manner and for such
purposes as may be provided by
regulations made under this Act,
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any person whose assistance or gd-
vice it may desire in performing
any of its functions under this Act.”
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SHRI SOMNATH CHATTERJEE
{Burdwan); Mr, Speaker, Sir, this
Bil]l is an example of how a pational
institution like National Library is
being bureaucratically sought to be
dealt with against the preponderence
of opinion of all sections of the people
who have taken the trouble of appear-
ing before the Joint Committee, giv-
ing their views and submitting me-
moranda, We should look at the Na-
tional Library ag a national centre of
learning, as a unique seat of research
and reference from the national point
of view. The approach ghould be to
Jook at it as g national repository of
the production of intellect, wisdom
and creative genfus, as one of the
:iie;nbers of the Joint Committee has
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The Bill was introduced in the
House in December, 1872 when, in
view of the opposition or the submis-
sions that we had made from this
side of the House, the Minister was
good enough to adjourn the debate on
that day and refer the Bill to a Joint
Committee, But we find that there is
no structural alteration so far as the
initial proposals were concerned. Some
of the previous lacunae have been
sought to be fllled in, Still we are
opposed to the very method which is
now sought to be adopted and laid
down in the Bill as to how in future
the affairg of the National Library
shoulg be looked after or managed.

The only real change that has been
made is that the Joint Committee has
appreciated the relationship of this
Library as a unique seat of learning
with the city of Calcutta and we are
happy about that. It has now been
provided that the location will be at
Calcutta, There is an addition of the
words “of India” after National Li-
brary and we only hope that addition
of these words will not be in name
only.

There have been serious comp'aints
about the functioning of the National
Library some time past because of
purely personal intrigues. machina-
tions, rivalries, complaintg and cross-
complaints that were made because
of the disputes between the Librarian
and the then Deputy Librarian and
the Assistant Librarian, The Govern-
ment had appointed a very important
Committee and, when I say ‘import-
ant’, it is because of the constitution
of that Committee under the chair~
manship of Dr. Jha to go into the
working of the National Library. This
reviewing committee headed by Dr.
Jha, the former Vice Chancellor of
the Banaras Hindu University made
several recommendations which, ac-
cording to them, would have improv-
ed the working of the National Li-
brarv. I am going to read some of
the basic recommendations of this
Committee which consisted of Dr, Jha,
Prof. Hiren Mukherjee and other
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emimnent scholars and academicians,
the Vice-Chancellor of the Bangalore
University, the Director, Mr. Kesha-
van and also the Government nomi-
nees,

This Committee primarily recom-
mended that it should be under the
Central Government, that its histori-
cal background should not be disturb-
ed, that 1t should continue to remain
as g department of the Education
Minisfry of the Central Government
and that, instead of an Adwisory
Council there should be u Governing
Counci] with certain semi-autonomous
powers to deal with the day-to-day
administration and functiona]l matters
of the Library and to implement its
policies The second major recom-
mendation was that there should be a
Director of the Library who will have
a statug equivalent to that of a Vice-
Chancellor of a University None of
these recommendation; has been ac-
cepted. except that there is going to
be a Director of the National Library
‘We had expressed this prievance on
the last occasion when the Bill was
debated and, after the form in which
it has come out of the Joint Com-
mittee, we would like the Hon, Minis-
ter to tell us why it hag not been pos-
sible for the Government to accept
the recommendation nf the Jha Com-
mittee which went into the matter in
much greater depth than a Joint Com-
mittee would do. They made certain
specific recommendations with regard
to the future management and func-
tioning of the National Library. Now,
why does the Central Government
want to absolve ijtself of the direct
responsibility of management and
control of this National Library? It
owes this explanation to the country
because I believe the Government
will admit this much that the Na-
tional Library at Calcutta is the Na-
tional Library of India, We want that
there should be better library facili-
tieg and that there should be better
and better regional libraries; but it is
not a question of any parochial anp-
roach After all, we have said that
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in view of the association of the city
of Calcutta with this particular Li~
brary; now that it has been made the
National Library, it should continue
to be located at Calcutta, and this has
been accepted. We want better li-
brarjeg in different places and better
library facilities in even rural areas,
but that is not the point, The point
is why the Central Government
wishes to absolve itself of direct res-
ponsibility for the management of this
institution. The apprehension is this
—that the Government wants to find
out a scape-goat for the future mis-
management of this library; they want
to disown their responsibility for the
management of this institution, We
are not enamoured as such of Central
Government control but we have got
very great apprehensions about what
is sought to be substituted in its place:

Now, the proposal is {0 form a Board
which will consist of 20 Members. The:
recommendation of the Review Com-
mittee was that persong like eminent
Professors, responsible and distin-
guished educationists, administrators
of proven worth and of an academic
bent of mind and scientists should be
taken into the Governing Council.
That was their recommeéndations, but
now they are not having g Governing
Council. Op the other hand, the
Board will conslst of 20 Members sup~
posed to be representing different in-
terests, In some cases, the States willk
make the selection; in gome cases, the
Central Government will make the
selection and in some cases other
authorities or ggencies will make the
selection The Central Government is
trying to make this Board autonomous
with 29 people! How difficult will it be
for these people to meet and chalk
out an integrated policy, having no
common basis except membership of
this Board!

12 hre,

Along with this, what is proposed
is to have an Executive Council with
nine persons and this Executive Coun-
cil has no assigned job under ther
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statute; they will only assist the
Board in the exercise of its powers
and in the performance of its duties
under this Act, and eXercise such of
the powers and perform such of the
duties of the Board as may be pres-
cribed or as the Board may delegate
to it. Therefore, how do we stream-
line the administration of the National
Library? How do we expect to achieve
a proper scholastic approach, if that
is the word to be used, proper app-
roach of persons who ghould be there
as recommended by the Review Com-
mittee? How is that sought to be
achieved? Kindly see this. Different
types of interests, all sorts of influen-
ces, are sought to be hroughtin in
the matter of selection of the mem-
berg of this Board, And what are the
criteria for membership of the Execu-
five Council? No criteria are indicat-
ed in this Bill. Instead of the Central
Government with the Minister at the
head being directly responsible for
its dqay-to-day functioning, we are
going to have 29 plus 9 in 29, all sorts
of interests are intended to be brought
in plus nine to represent unidentified
interests—, that is to say, 38 persons.
There are bound to be stresses and
strains gnd pulls and pushes in the
future administration of this National
Library, There is no question of any
political consideration here We do
not want to approach it from that
point of view at all. We are trying
to look at it from the point of view of
having a real National Library for
this country Now, by absolving it-
self, by getting rid of its direct res-
ponsibility, the Central Government,
I think, is not achieving what every
ane of us really wants to achieve, I
am not imputing anything else. I only
request the hon Minister to see whe-
ther, by this, he is really accepting
the spirit—not the terms, gurely not—
of the Jha Committee’s recommenda-
tions, By this, are they accepting
what has been almost unanimously
stated—this is what I understand from
the report? I was not a member—by
all the members, witnesses and all
those persons who had appeared

887 L.S.—2.
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before the Joint Committee? Why this
two-tier system of administration? I
would request the hon. Minister to
tell us about this. When we are going
to have a Governing Body and a Di-
rector, why should there be, in bet-
ween, an Executive Council with nine
Members, qualifications of whom are
not known? This diarchial gystem of
administration in a body lke this
will not help. That is our respectful
submission, and I request the hon,
Minister to give his very serious con-
sideration 1o this I know, the matter
having already been reporteq by the
Joint Committee, his hands are now
tied But this is not a question of not
coming prior to that. It ig a matter
of approach, it is a matter of policy,
it is a matter of outlook, how you
want these matters to be dealt with.

You can see some basic flaws in this
Bill. There are twe main things that
a library fin a country like
ours should have. First, the
necessary funds should be there.
A library like this should have funds,
apart from its management and
control What about funds? That
has been one of the difficulties in
the proper growth of this Library in
keeping with the statute of this
country. There are a large number
of people who really want to take
advantage of this Library. People
from different parts of the country
are coming to Calcutta to study in
this Library. Considering  the
miserable condition to which the
Library was brought because of the
unfortunate intrigues and all sorts of
considerations being brought to bear
on the functioning of this Library,
some remedial measure was neces-
sary About availability of books to
this Library, there is a law that
copies of all publications should be
sent there; even that is not being
carried out. That is our information;
if I am wrong, the hon. Minister may
correct me.

About micro-fllming, they have
now got a Xerox machine; whether
that is sufficient for coping with the
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task there, I do not know. This
aspect has to be looked into.

Now what about grants? Kindly
see clause 22 of this Bill. It says:

“For the purpose of enabling the
Board to perform its functions
efficiently under this Act, the Cen-
tral Government may, after due
appropriation made by Parliament
by law in this behalf, pay to the
Board in each financial year such
sums of money as that Government
considers necessary by way of
grant loan or otherwise”.

Who will be controlling the purse?
There is a provision for framing of
the budget by the Board, but what
is this budget? The framing of the
budget will depend upon the muni-
ficence or the Iack of funds from the
Central coffers. What you allot to
them, whether it is in keeping with
the requirements of the National
Library, that is not indicated. It is
not that the grant will follow the
budget. Central grant will not be
accordance with the requirements of
the Board. The Board will fix its
requirements, they will draw up
their policies and programmes and
they will quantify the amount they
will need. But this assistance will
not follow the requisition and
requirements of the Board. The
Board will have to cut down its
programme, policies and require-
ments on the basis of Central Gov-
ernment assistance. Therefore, in the
main sphere, the Central Govern-
ment will have the control. They
will draw the financial ambit or the
jurisdiction of the Board, but will
make over the power in this indirect
form to the Board just for the wnur-
pose, as I said, to disown responsibi-
lity for it, for a national institute
like this and may be for finding
scapegoats for the mismanagement
that might take place or has been
taking place. These are matters
which are agitating our minds.
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With your permission, Sir, I would
like to read from the Report of the
Joint Committee a portion relating
to the minutes of dissent of Shri
Samar Guha and others. They say:

“The present National Library
Bill has been opposed by the
intellectual community of Bengal
and other party of the country.
All the editorial comments of the
dailies and periodicals made @about
the Bill are against it. All of them
opposed the proposal for assigning
an autonomous status, as envisaged
in the present Bill, to the National
Library, and perferred functional
autonomy délegated to it through
a resolution of the Government,
instead of having it by an Act of
Parliament. A fear has been ex-
pressed by all witnesses, intellec-
tuals of Bengal, and newspapers
barring that of a microscopic few
that this present Bill, if enacted, it
will sweepingly change the histori-
cal character, fundamental concept
and the age-old heritage of the
National Library as the custodian
and repository of the creative pro-
duction of the creative minds of
our country.....: i

These -are —apprenhensions and
these are not motivated appresen-
sions. I hope, the hon. Minister
appreciates that. They do not gain
any personal benefit out of that. This
is prompted by considerations for
the advancement of this institution
and for- its proper maintenance.

The next point which is of great
importance is the question of staff.
Previously, there was no provision,
but in the present Bill, the provision
that has been made is for transfer
of services of the existing employees
to the Board for which an option has
been given. There is some improve-
ment from the Bill as it was original-
ly drafted and introduced in the
House. The option that is being |
given has to be exercised; we would
like to know what will happen to
those who will not give their option.
What are the gspecial features of
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brining these staff within ne Board
itself? What is the special feature
of converting them from Govern-
ment employees to board employees?
What are the special circumstances
necessifating these changes to be
made? Please tell us about these
things because this is a matter
which has caused a great deal of
justifieq apprenhension in the minds
of the staff. If you want them to do
their best work, if you want them to
do dedicated work, etc. don not dis-
turb whatever little of freedom they
are enjoying now. Everybody knows
that there will be no protection ex-
cept Art, 311 and even that may go
at any time, we don’t know. But so
long as it is there, why should any-
body be deprived of his right as
‘Government servant, it is not that we
enjoy any great rights under our
Constitution? These are the points
which I request the hon. Minister to
take into consideration und do the
needful.

Sir, the approach here seems 1o be
to equate the national library with
any other production wunits like
Hindustan Steel or any other auto-
nomous body. That should not be
the approach. In these fields, Gov-
ernment sets up a corporation or a
company where some expert ap-
proach has to he given, where it is
notl possible to look after day to day
affairts of production or ocmmercial
unit or manufacturing unit, ete. But
here that cort of approach will not
do. Here is a National Library which
everybody looks up to with pride and
with satisfaction. I{ shoulq be a real
seat of learning, a unique centre of
research We should be able to
attract people from outside the coun-
try also. But it is handicapped by
mismanagement @nd by lack of
finance and so on. Now the Central
Government”in its wisdom says that
it will have no responsibility, but
this will be left to these 29 plus 9,
that is, 38 masters. We don’t want
38 masters of natjonal library of this
country. Therefore, I request the
hon. Minister to consider these points
and ser that these mutters which
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agitate the minds .. people are look-
ed into and proper steps taken.

There is the Pearey-Mohan Lib-
rary of Uttarpara with important
and are manuscripts and documents,
which are well-known, It is a uni-
que library. For lack of proper
maintenance, proper financial sup-
pori, there is very great danger of
these national assets being wasted.
The hon. Minister should take steps
to see that those national asscts are
properly protected and preserved.
They should be taken to the National
Library which could properly pre-
serve them. The Library of Bangiya
Sahitya Parishad is also a very uni-
que institution. I am sure the hon.
Speaker Knows, about that. The
hon. Minister knows about it. The
same is with regard to Asiatic
Society Library. Many families have
donated their libraries and family
books like the families of Sir Asu-
tosh Mukherjee, Dr. Tej Bahadur
Sapru, etc. They have donated them
with the object that the Government
of India will take direct responsi-

bility.

As one of the Members of the
Joint Committee has pointed out why
should you substitute the recipients
of the gifts? 29 plus 9 is a very
doubtful number to bring about any-
real change in the situation.

With these words, 1 conclude.

SHRI B. V. NAIK (Kanara): Mr.
Speaker, Sir, I rise to support this
Bill though many of us, since this
15 situated in  Calecutta, for right
historical reasons, have not been able
to visit this National Library, The
reputation, of thig Library is very
far flung.

Sir, I have certain reservations
regarding the recurrent problems on
our constitutional handicaps that,
leaving aside the National Library,
we, here, in Parliamen{ and the
Centre cannot do much about lib-
raries in this country as a whole and
the library movement in particulag

.ore,
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in this country because of the fact
that the libraries have been included
under Entry 12 in the State List in
the Seventhi Schedule of the Consti-
tution. Our learned Minister, in a
way, has virtually put a stop to the
Library movement in this country
which, I think, next only to the other
movement for economic betterment,
is one of the most important aspeects,
of which any Government, more o,
a democratic representative Govern-
ment should be most particular.

It is true that the small town
libraries, the distriet libraries and,
thereafter, the State level libraries—
these are the focal points—attract
perhaps the cream of our intelli~
gentsia. 1 do not understand why
these elected intelligent readers have
been classified like this here. There
are general readers, students—
undergraduates and post-graduates—
research workers, professional men
and reputed scholars. Doeg the hon.
Minister feel that this cream which
exists throughout the country spread
as a small Jayer through two or
three-tier systems electing their
management at the district level and
the district Tével managements elect-
ing their managements at the State
leve] and the State level manage-
ment« electing  their managements
for their Nationdl Library to give it
an all.India image, all-India repre-
sentative cheracter, would have been
very difficult for about a million
intelligent readers with perspective
who know their responsibility much
more than many of us who have
been sitting Kere in this august
House? Then, why is it that—of
course the burden would be shifted
to the Joint Committee—List Num-
ber 1 and List Number II of the
Seventh Schedule which are sorts of
road blocks to our Library move-
ment, cannot be appropriately cor-
rected” And why is it that, in our
country, wefave treated the elected
representative as a poor substitute
for a nominated person constituting
the Board?
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Mr. Daga hag very rightly pointed
out the evil of that body. 1 would
not consider that the officer would be
irresponsible enough to nominste a
peon or a cook or an asirologer on
the Board. How do you then expect
a Secretary or a person of that res-
ponsibility who has many other
things to do to effetcively function
on your National Library? The
Board meetings most probably will
have to be called at Calcutta and
they have to find time for that. Is
this country so bankrupt that we
cannot give, as Shri .Somnath
Chatterjee said, 21 or 29 people to
adorp this National Library? Is it
not possible? The figures are not
important but the underlying idea ig
smportant. Will the hon. Minister,
therefore, kindly give us a promise
that the constitution of these lib-
raries will be made representative in
character and principally filled in
by the reading public.

When I see the Library Bill—with
due apologies to the labours of the
Joint Committee which went into it.
It has been hanging for the last 4-5
years since its Introduction in 1876
I feel that it seemg to have been
drafted By some book-worm working
1 Shastrs BRaven in the Ministry of
Education and th¢ book worm is in-
habiting not the books of the
National Library but the files of the
Education Ministry and the bureau-
cralic  ntmosphere. A fileeworm
would be a more appropriate word.

1 would request an eminent edu-
caticnist like Prof. Nurul Hasan to
pull out this library from the morass
jt has bBeen put in because of the
long history through which this Bill
has gone,

Furifier, Sir, progressively in this
decade or in the last twenty o
twenty-five years the library-goers
have decreased in number. The
serious student reads at home be-
cause of the competing media. Per-
haps the figures may prove contra
but if the hon. Minister compare the
literacy percentage in this country
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with the number of the people who
go to the Hbrary, he will definitely
find there 1s no parity 'The number
18 less now It 15 understandable.
There 1s the cinema It 1s one of the
most powerful media of education
today—somefimes of anti-education,
Tnere is the tlelevision 1n the big
cties Of cowse, the most welcome
are the art gallexies s 1t not possible
that this national library also caters
to these various positive media I
do not mean the rubbish that goes in
the name of cinema Why should a
good segment of the Indian cinema
also not be kept in the libraries ulong
with the books that are going to be
‘there

MR SPEAKER Mr Naik, do you
want that cinema sRould be in the
hibrary?

SHRI B V NAIK  Sir, the most
advanced lbiaries are no more the
places where they read On the
other hand, they put on the ear-
phone and go on histening to a parti-
cular book I think there is nothing
wrong and as a powerful medium
theie should be no mental or intel-
lectual obstruction

MR SPEAKER Now, what you
say 1s differen{ from the cinema?

SHRI B V NAIK: May be this
wdea will take 1ts own time

SHRI N K P SALVE (Betul)
May be people at the end of the
twenty-first century will realise that
at 1s a correct i1den?

MR SPEAKER Mr Nak wants
to be a pirophet
SHRIB V NAIKX Sir, I do not

hnow whether T will succeed 1n being
a prophel But, at the present moment
I secm to be rediculed like a prophet

Sir anothe:r pomnt I would lke to
make 1§ this I think I could remem.
ber the name of the great Librarian,
Dr Ranganathan, who has given the
decimal system which has been adopt
ed, as far as I know, throughout the
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world The UNESCO has recogrused
his menits He was at least in 19708
staying in Bangalore We have contiri.
buted to the world Library Science in
an enormous way through this single
individual We do  hope that such
people will find a place mn this
National Library With due deference,
with a heritage of culture of Bengal,
I do no{ see the practicality of a stu-
dent or a reader who 15 studying m
Bangalore or in  Trivandrum oeng
able to go to Calcutta

SHRI SOMNATH
You can go to Delh:

SHRI B V NAIK No People cin
not afford the luxury of coming even
to Dellu or to Bombay or Calcuita
If you kindly bear with my analysis
of the problem you will find that my
solution 18 different Why dont you
kindly 1n order {o take the henefit of
the heritage and culture of Cailcuita
and West-Bengal arrange for certam
scholarships from all over the country
from the various paiis of the counfiv?
I am not asking for a branch Mr
Somnath Chatterjee I am not asking
for a branch so thal thewe people fiom
far off places can bhenefit from that
T 1t 15 there 1t 1s not known t{o us
To that extent I think it 18 insignifi~
cant Kindly make 1t more significant
so that a large number of people will
have been served with the twin objec-
tives of making access to the excellent
Library and the collection of 13 million
books abailable {o the people all over
the countrv and at the same time be
sides studying the art lterature cul-
ture and heritage of Bengal they
would also have the feeling of national
irtegraiion I do hove rather than
stick to this top obstacle in our Con-
stitution that this Bill will not put an
end to the Library movement in India
because we may call them n intellec-
tuals or anvy other names but these
are the conscientious ones who have
got to be cultivated and the cost
versus benefit ratlo 1s  going to be
enormous if we concentrate upon this
reading public They will be our
educators of the future and, therefore
1 hope as soon as possible the hon

CHAT1ERJEE
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Minister will come up with a scheme
or a programme or even Resolution
like the Road Development Resolu
tion which we considered for trans
port so that the Library movement in
this country is built up and fostered
I support the Bill

SHRI H N MUKERJEE (Calcutta—
North East) Mr Speaker, Sir, I con-
fess that having been out of town for
several days, I have been taken gome
what by surprise by this Bill coming
up sharply tbis morming But 1 wel-
come this opportunity in spite of cer
tain handicaps I am suffering from at
moment, I welcome this opportunity
of taking part in this debate because
I have been associated with this sub-
ject and the reconstruction, so to
speak, of the National Library for
quite sometime now This Bill, as
you know, has been hanging fire for
long enough a peried ‘The Natwonal
Library Bill 1972, wag the ongmal
caption with which we started and
the preparation of this Bill had been
preceded by the work done by what
was known as the Jha Commuttee, of
which I had the privilege of having
been a Member This Jha Commuttee
which had made a review of the work
of the National Library as well as of
Libraries of comparable character n
other parts of the country had formu-
lated certain conclusions the kernc'! of
which the substance, the basic con-
tent of which has been I believe taken
over by Govesrnment in so far as the
formulation of this Bill 15 concerned

I remember that when we thought
oi the problem of lbraries 1n our
couniry the National YIabrary m Cal-
cuita occupied a large part of the
canvas because 1t mnherited what had
heen the collection of what was known
as the Imrena] Library in the British
days and on account of the fostering
support which was given to 1t by such
eminent people ag Maulana Abul
Kalam Azad and Jawaharlal Nehru
himselt the lLibrary has continued to
be considered to be the focus of our

national library movement in this
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country and a sort of intellectual
centre from which would emanate in-
fluences which would make for a
larger and more comprehensive intel-
lectual life for the whole of the coun-
try

Like so many other things, what we
have wished for does not appear to be
achieved and the National Library
falls far short of what 1t should be in
4 country of our sort But things
bemng as they are, the National Library
i Caleutta has come to be considered
to be the repository which should
be taken up on a nationa]l scale tor
development as the principal library
whieh corresponds io the position of
Bibliotheque Nationale 1n Paris or the
Bntish Museum i London or the
Library of Congress in Washington
Our National Library can hardly be
nemed in the same breath as the
Lenin Library in  Moscow and other
libraries I have just mmentioned Even
so conditioned as we are the National
Library in Calcutta 1s the best we
have got and it 1s a good thing that
the Jha Committee  discovered and
the Joint Commuttee which went into
the clauses of this Bill, going round
certain parts of the country also dis-
covered how hapmly there 1s not a
feeling of jealousy or some undesir-
able kind of competition in so far as
the National Librairy 1n Calcutta 1s
concerned on the part of comparable
mstitutions  For example the people
n charge of the Royal Asiafic Soriety
Library in Bombay or the Connemara
Library 1n Madrag look up the
Nationg]l Library in Calcutta not as a
rival 50 to sprak not as an mstitution
which they would like to push back

and surpass 1 so  far 1s thewr own
mmportince 1«  concerned but they
look upon the National Library n
Ca'cutta as more or less the first
among equal® In addition to that,
the National Library because of his-
torical reasons has got the largest col-
lection of books manuscripts perodi.
cals etc that we have m this country
Therefore 1t was more than time that
something was done to rejuvenate the

National Library, because it had got
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into a very bad predicament and for
many years now it has been hardly
under any direction so to speak, so
that it has continued more or less as
a run of the mill library which could
hardly perform the national functions
which is its proper task. That is why
it 1s terribly mmportant 1o do some-
thing about the National Library and
at long last 1 hope something would
be done by Government in this regard.

For so many years now we have
not bad in the National Library a
librarian worth speaking of. The idea
was to appoint a Director of the
Natwinal labrary of a certain status,
of a certain intellectual calibre, of a
certain character, which would com-
mand the respect of intellectual wor-
kers in different parts of the country.
But for a long time now, the library
has been run by more or less glorified
clerks. I mean no disrespect to the
people who are in the administration
of the National Library there on the
spot, but the charge of a library of this
description should have been in very
much more capable hands., But on
account of a variety of circumstances,
we have found the National Library
somehow carrying on from day to
day.

am sure that now this Bill is going
to be put on the Statute Book, some-
thing more positive is going to be
done. The Joint Committee had de-
cided that it was important to give an
autonomous character to this Institu.
tion so that the National Library could
function as a real intellectual focus ond
it need no longer e under the thumb
of deputy secretaries or even under
secretaries from Delhi, operating from
a long distance and not knowing the
real problems of the library or broad-
Iy the intellectual life and needs of
the country The library should be
conducted in a manner which would
be in conformity with the intellectunl
atmosphere of this country. And.
therefore, the idea was that there
should be autonomous board which
would be sufficiently distinguished—
intellectually and otherwise--and that
it would have the powers which the
Bevernment could delegate to it.
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There have been some questions
asked in regard to how the autonomy
should have been organised. There
was a dispute as to whether it should
be delegated autonomy or statutory
autonomy. But then, Government
discovered that delegateq autonomy
was a matter which could not be defi-
neqd iu precise terms of legislation and,
therefore, for safely’s sake, the autono-
my had tobestatutory. Iknow thal
there was 1n the minds of many peo-
ple, not only in Calcutta but elsewhere
also, a cerlnin  feeling  against the
idea of statutory autonomy. But since
autonomy is important—oans I feel for
myself that autonomy in an intellec-
tual institution of this sort 1s absoluie-
ly important—it is good that the
legislation now delegates to the
National Library the autonomy that
it should have. There might be some
improvements made in rcgard to the
composition of the Board. I am afraid.
[ have not had the opportunity of
sending any amendments in that re-
gard. I do not know whether my col-
leagues have thought of some sub-
stantial amendments in regard to the
composition of the Board which
would be running the Library in an
autonomous manner. I am sure, the
Joint Committee had gone into the
matter at greal length and my friend.
the Minister, had played his role in a
manner for which I have to pay com-
pliments to him, because he had
shown considerable undestanding of
the problem. He also showed under-
standing of the controversial issues
which were raised and he was ready on
many occasions to yiela and accept
many of the suggestions that were put
forth in the Joint Comiatiee proceed-
ings. I am happy particularly for in-
stance when I find that in the Joint
Committee it was decided and that has
been made part of the Bill now, that
the National Library at Culcutta would
now be described as the National
Library of India. I know that parti-
cularly in my part of the country,
there is a lingering fear that Delhi
might have all kinds of intentions in
regard to the National Library at Cal-
cutta. In my part of the country,
‘here has also been, for a long time,
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& suspicion about the intentions of
New Dethi in regard to what happens
in that region and, therafore there
has been an apprehension that per-
haps there 18 an idea of shifting the
National Library from Calcutta to
somewhere else. We have heard from
time to time that in certain parts of
the country, there is a grouse that the
National Library iz situated in Cal-
cutla which 1s a little too distant, now
not as central as it used to be, besides,
for a variety of reasons, Calcutta is a
place {o which many of our own
people have begun to develop a kind
of allergy. The idea .is sometimes
bruited that the National Librery
should be shifted from Calcutta to
somewhere else. and why not in Dell
because everything s centred in
Delhi now. The Minister, however,

came forward cordially to accept the
motion that was made in the Joint
Committee that the nomenclature

should be National Library of India
just as we have the National Archives
of India. And the very nomenclature
carries a certain distinction, almost a
kind of glory which, I think, would
re-assure the people in my region that
there is no intention on the part of
the Government to  shift the library
from Calcutta to anywhere else. And
the Minister also went out of his way
to re-assure in the House and else-
where that the National Library at
Calcutta would remain at Calcutta and

there is no intention of moving it
from there.
WNow, Sir, we have found the

National Library in  such doldrums
that it is important that now that
this bill has come on the legislative
anvil, we think of ways and means of
improving its working. I do not know
if you have had any recent occasion to
go and see the National Library at
work. But the facilities there are piti-
ful. They are wanting in some of the
most elementary facilities which are
available to anything like a fairly well.
run library in the world, not to speak
of the more sophisticated institutions
in more fortunate parts of the worlq.“
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But in our couniry also, there are
libraries which have facilities a great
deal more advanced than the facilities
available in the National Library.
There are some micro fliming appa-
ratuses there, but they are very inade-
Quate. The airconditioning apparatus
and even the bindery work function in
conditions which are pitiful. 'You will
find yourself in a most distressing
condition, if you examine the manner
in which the wvery wvaluable books
have had to be kept because of lack
of facilities which are comparatively
easy to mobilize in Delhi, but probab-
ly not 50 in Calcutta, Calcutta, at one
time the capital of this country, has
now got into such a predicament
that we find that anything does for
Calcutta; and even the National Lib-
rary can do without the most elemen-
tary facilities for a  library, for its
preservation and for its activities in
various departments—into which I am
afraid T do not have the time to enter.

The Jha Committee had also recom.
mended the appointment as the Diree.
tor of the National Library, a person
who would command a certain intel-
lectual stature in the country and
whose being there would mean the
National Library becoming a place of
intellectual activity which would shed
some radiance on our intellectual life.
Government has so far been unable
as far as I can understand, to get
hold of a director of an adequate cali-
bre. I do not think our country is so
denuded of talent that we cannot get
very good people to run this Library
and to be at its head. There is some
symbolic satisfaction in having, as the
head of this Library, a person who
would have the status of a vice-chan.
cellor of a university who, at the same
time, would be able to set up in the
National Library a kihg of an intel-
lectual nucleus. At.the moment, one
of our National Professors, Dr. Sunit!
Kumar Chatterfee has got a place in
the Nationa’l_‘i’_,ibr“y campus tn Cal-
cutta, from Avhere he carries on some
of Ay -abtivities, National professors
would come and go, but there are
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ways and means of ubbzing the situa.
tion of the Library, which to-day has
got & feirly attractive campas 1n
Belvedere and its grounds, which as
you must be aware, offer very com-
medious facilities for a arnely of good
work, Already we have got a nutlus,
where one of ithe national professors
has got a place to work from,
ang now if the director of the
Library 13 an intellectual of
high eminence, and 1if around
him and around the mstitution which
attracts scholars from different parts
of the country and sometimes from
abroad, there develops an intellectual
life, 1t would be glory not only to Cal-
«utta but also to the whole country
which would be something worthwhile
having 1t will then truly be a hibrary
engaged in the purveying of know
ledge which 15 power and knowledge
of the forces of society and of hfe
which enables man ‘0 overcome all
obstacles 1n the way of the construc
tion of a new life and 1f that kmow-
ledge 15 congealed in the fexts which
are available in the lLbrary, the coun
try can go ahead with the disseinma
Lion of that kiowledge and with the
advancement of that knowledge
Therefore gll the jobs that the countiy
15 now adophng as a atter of na
tional policy in order to transfoim
our existence would get a lot of
assistance from the work which cin
be done at the National Library It
can function as a sort of a national
laboratory in a wider sense without
any kind of a partisan prochvity but
in a comprehensive manner 1t would
be national laboratory for seeing to it
that what we glean becomes power {o
change society in the manner that we
demire That 1s why m the socia! «t
countries they have placed so mnuch
reliance on the development of lihra-
ries That 15 why the Lenin Libror
m Moscow has become one of the
greatest hibranes if not the greaiest
hibrary in the world to-day This 1«
whv in the Soviet Union there 1s a
wonderful chamn of hbraries all over
the place And th yeadershin figure
in that country and other sociahst
countries is something to marvel at
And thws happens only because the
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people have an ache for learning In
all countmes  his indeed 18 the case
Ou people in the villages and 1 the
countryside are supposed to be
bemghted But they want water in
the first place and schools in the
second place Their two prior clauns
are for water supply and for
the supply of school tacihties
Our people have the ache for learn
g the yearming to find out thngs,
heviuse after all our country has a
tremendoug cavilization, a legacy of
which we are proud

And today 1n ihe modern context
of things where the dynamsm of
science has come into  Play, we can
have a new kind of gualitahive intel-
lectual act vity and for which the
focus would be plates like the
Nitional Libiary Therefore the -
portance of the National Iabrary 1s
such that something must he done
today about 1t But our Nat onal Lib-
rary has been 1n doldroms and it con-
tinues to be so I have looked—I
could not get it in my hurry—at some
recent publications which are not
verv recent because publhications are
delaved admnistration reports of the
National Labrary and the sorry tale of
many books lost and only some books
recovered All that sort of thing 1s
extremely unsatisfactors And we
have heard of one time allegations
atout the losses of books from the
custody of the Librar which were
extremely disconcerting I cannot go
mio the details about it Some of
them had been discussed earher m the
Joint  Selert Commitee But that
apart I want to say that this kind of
thung has gone on for so long and
we have found that some of the people
in the admimstration of the Library
are for quite some jears now hand
in glove with certain interests whch
are trying to degrade the Library to
give 1t a bad name and thereby ensble
i so to speak 1o be pushed awav
from the iniellectual wmap of this
countrv

We find for nstance that there
were some reports recently about the
removal of the Central Reference
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Library from Calcutta to elsewhere.
But I am glad that the Minister gave
a reply recently, I noticed the reply
in this House that the Central Refer-
ence Library would remain where it
is now. I say this because there was
one of the earlier Deputy Librarians
who was perhaps the finest library
worker in the National Library Cal-
cutta, Mr. Chittranjan Banerjee, who
was put in.charge of the Bibliorgaphi.
cal Section and know that the Biblio-
graphical Section was doing wonderful
work. He has retired; he has left. I
think he has gone elsewhere, I do not
quite know where. But the Biblio-
graphical Section was putting out its
work which had been in doldrumg for
quite a long time and it started doing
much better work.

The Central Reference Library und
the preparation of the bibliograpbhy
whieh wauld be one of the specialised
jobs of the Natlional Library, Calcutta,
for which there is a demand all over,
in different parts, in many foreign
countries—there is a lot of demand
and appreciation for the bibliography-
cal work which is done in the National
Library. This Section should certainly
remain there and all the facilities that
should be offered, must continue to be
given.

I have found unhappily that there
is a division in the ranks of the emplo-
yees and the wunions of employees
there, and it has not played the role
which I would expect in a plare of
intellectual activity like the National
Library. I learn that there are diffe-
rent unions, Buf I would like to fell
the Minister to see to it that there is
no attempt to discriminate and that
wherever thelr employees have orga-
nised themselves in a manner which
is acceptable, they should be recognis-
ed. And if there is a multiplicity of
unions, there is no harm in recogms.
ing more than one union, becausz, at
any rate the important poixut is to get
in touch with all the employees and
to see to it tha* those people who sre
in favour of working the National
Library successfully, and are making s
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go0d job of whatever the mission of
the National Library is in our yiew,

are given all the assistance that can
be given,

Then, 1 cannot go into the detail but,
there are certain matters about which
the Ministry has to apply its mind
pending the setting up of the auto.
nomous board and pending the auto-
nomous board actually doing the job
effectively,

There is a small children’s lbrary
in the campug of the National Library.
I do not quite know if it is working
very successfully, because I have not
seen it in recent years. I would like,
for instance, in view of certain chil-
dren’s libraries elsewhere having also
been set up, in view of certsin bal
bhavans and other institutions becom.
ing an all India reality, in view of the
memory of Jawaharlal Nehm Yeing
associated with the setting up eof Bal
Bhavans in many parts of the country,
maybe, ihe children's Library section
in the National Library campus might
become a part of the change with
which we could link the chikdren’s
library movement. The dolls museum
in Delhi or the children’s little theatre
idea in Calcutta and elsewhere that
we have got, the Bal Bhavan move-
ment and the children’s library move-
ment all this could be linked together.
The National Library in Calcutta whose
Children’s Library section is quile a
different thing to see could be linked
together with all these things.

I would, therefore, plead that in so
far as the work of the National Li-
brary ig concerned, it should be look-
cd after carefully, pending the auto-
nomous board coming into the pieture
and facilities which are at least essen.
tial for any major library, let alone a
nation~1 library, should “e made sure
v,

So far as air-conditioning, micro-
filming, preservation of booka and all
that sort of thing is concerned, every
facility must be guaranteed and the
running of the Library should also be
looked into carefully.
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1 would also like that some attention
¢ given to the idea of the character
of a national lbrary. The National
Library in Calcutta suffers, from my
own personal point of view, from
being a place where even the average
reader, who perhaps needs some re-
jaxation reading, who wants {o read
gome flction, something of that sort,
also goes to the National Library.
Then, there are under-graduate stu-
dents who also go to the National
Library because of the paucity of
library resources in other parts of the
city. 1 hove a feeling that a national
tibrary {0 be worth its salt, to be
worth its dignity, ils character and as
a national focus cannoi, at the same
time, invite hords of other people
who require books of various sorts, for
yarious reasons, for relaxation reading,
for under-graduate study, whatever
else 1t may be. Relaxation reading is
jmportant; under-graduate study is im-
portant. But a natfonal library 1s
meant for something else. Relaxation
books should also be there, But only
for the record, Whatever is published
should be there. Under-graduate books
shou'd also be there. But only for the
record There should not be conglo-
ineration of people crowding the place
anq crowdme ot the real reader, the
serious student, the researcher, the
book lover, ihe bibliophile and also
the people from abroad who should
see and sometimes work in our Na-
tional T.ibrary. Therefore, some ways
and means should be found so that a
raadership section could Ye separated
where more popular books, more wide-
Iv required books. can be put while
the particular national collection of
books remains there for scholars to
come and examine whenever they have
a need to do so,

This arpert of the maiter has been
hanging fire for & long time. There is,
I know, in Caleutta, a great deal of
feeling that in the absence of some-
thing like the Delhi Public Library. in
the presence of only locality libraries
which are not sood enough, in view
of the fact that the university and the
college libraries, even though they are
fairly large, are not adequate to meel
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the needs of Calcutta, many of the-
overflowing population of Calcutta go

to the National Library and crowd the

campus for no reason that I ean under.

stand, for no reason that ig relevant

to the existence of a national library.

Therefore, the role of a nationa] library

would have {p be thought over very

carefully in this regard,

Then 1n regard to the movement,
how a national library system can
develop all over the country and can
also emanate from the National Li-
Yrary, the leadership il can give. At
ithe moment, we have in the Nation~!
Library. Calcutta, the collection ~f
books in all different regional langu-
ages But il may be that we can have
regional libraries on a much bigger
scale in different parts of the country
organised in a very systematic man-
ner and there might be a Central
library of regional languages. After
afl, that would be without manv of the
more valuable books which have been
acquired and collected by the National
Library because of its long history.
But now we’ can go ahead perhaps,
in so far as our regional literatures
are concerned because they are grow-
ing in large numbers; we can have
these librarieg in different parts of the
country. May be, in three or four
cities in India we could have Central
Regional Language Libraries, but that
is a different matier; the National Li-
brary would have everything At tke
same time, in order to have regional
libraries which would have a special
character of their own, we could have
lihraries in other parts of the country
as well From this National Library
could come a sort of leadership, just
as the University Grants Commission
has tried to distribute its largesse to
different Universities and has tried to
formulate some policies in regard to
intellectual specialization in one Uni-
versity or the other,

So, the Director of the National Li-
brary may very well take charge ot
the duty of looking after the develop-
ment of libraries in different parts of
the country—libraries of varloug sorts,
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libraries with different motivations,
hibraries whose content would be dif.
ferent from area to area. The whole
matter would require thinking over
and I hope my friend the Minister
would apply his mind to it.

Then, I would ask the Minister to
make sure that, in so far as the
worries of the employees are concern-
ed, those worries are put an end to
definitively. The employees tell us
repeatedly—and I can understand their
anxiety—that in future, after having a
Board, their termg of employment
would differ, that they will no longer
e Government servants with the old
status, they will not get the old protec-
tion as Government servants, and that
sori of thing We have been assured
by the Minister that all the advantages
of being a Government servant would
be retained absolutely and fully even
if the change-over comes to take plare
and that. being employed by an aufo-
nomoug Board would not mean any
detraction of the rights and privileges
of Governmen{ servants in so far as
that goes If there is anv clause here
which could he amended slighily in
order to make sure that the worries
of the emplovees are prompily re-
moved, I would welcome that kind of
a change being made in it But if such
a change is unnecessarv and the Min.
ister gives a fresh reassurance that
everybody would be safe and secure
and that their stability and their pros-
pects and nll the advantages they have
as (Government servants would con-
tinue, then everything would he all
right.

T would like the Minister to also see
to it that the employees’ ideas are
iaken into consideration, that the
Unions are consulted and that. in so
far as the work of the lbrarv 1s con.
cerned. they are actually made tn
participate In the work of the librarv.
So much of the non-cooperative spirit
among the employees hag been due
to the fact thet the Management of
*he library. so to speak, has been en-
tirelv msvmpathetic o the ideas of
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the employees. But now, in the new
context of things, I would like the em.
ployees’ ideas to be thken very much
into prominence.

Meanwhile, I am happy that the long
slory of the National Library BiHl
having to be formulated hag now come
to an end. Even though the Jha Com-
mitlee's ideas have not entirely been
incorporated in the legisiation that we
have before us, I personally very much
like the idea of an autonomous Board.
I only want to make sure that the
genuine grievances of the employees
are looked after properly and, most of
all, since this relateg to a matter like
the National Library, I want that the
intellectual work of my country should
be important-mnot only intellectual
work for intellectual workK's sake but—
because without intellectual work, we
cannot go ahead, As I said earlier and
ap the proverb says from so many
hundreds of years ago. knowledge is
power Where knowledge accumulates
and knowledge grows, there is a spring
of power for the people and if know-
ledge 1s partaken of by the entire
people to the extent they can, then
alone can power in this country be
used in the manner which would he
in conformity with the spirit of our
times

Therefore. I welcome this idea of the
Natjonal Library and even though some
of us might have a grouse here or a
grouse there, I would like all to sup-
port t{his Bill. I would like my penple
in the region where 1 come from to
take some heart from the fact that now
the National Library of Calcutta is
called the National Library of India
and there is no idea, as far as the
Government can foresee into the
future, of moving the National Library
from Calcutta to elsewhere. This s
something which Calcutta has perhaps
to ask of India and Indig, in the form
of an assurance given by the Education
Minister, is now telling Cslcutta that
the National Library would be situated
in Calcutita, and Calcutta’s National
Library would be called the Natirma)
Library of India.
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13. ks,

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta<South): Views have been ex-
pressed both for and against this Bill
just placed before the House, by Mem.
bery from our side and Members from
the opposite side. And, Mr. Speaker,
Sir, you might have heard several
Members trying to draw the attention
of the House to certain very construc-
tive suggestions, not merely in regard
to the Bill but for the purpose of the
National Library..,

MR. SPEAKER: The House will now
adjourn for Lunch, You may con-
tinue after Lunch,

18.01 s,

The Lok Sabha adjourned for Lunch
$ill fourteen of the Clock,

The Lok Sabha rc-assembled after
Lunch at three minutes past Fourteen
of the Clock.

[MR, DEPUTY-SPEAKER in the Chair]
NATIONAL LIBRARY BILI—contd.

SHRI PRIYA RANJAN DAS MUNSI:
As I wasg explaining earlier, the pro-
gramme and the progress of the Na-
tional Library, as has been expressed
by several hon, members. have to be
discussed and analysed not only within
the ambit of this Bill but also outside
the scope of this Bill where lies the
main issue of this National Library—
the aim and the purpose,

In the 19th Century, immediately
after the renaissance, in our country,
the habil of the library-goers was only
10 concentrate on the study of history.
literature and sociology. But now
with the development of modern
science, the tendency has grown among
the intellectuals in science and techno-
logy and also the other pscademicians
to study more of modern science, tech.
nology, architectural science, environ-
mental science, medicine and all those

Jhipgg. S0, I do not consider that the
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purpose or the function of the National
Library is to confine itself to the study
of the basic documents of history and
literature, as Mr, Daga was saying.
He was asking as to ‘why we should
not include some of the philosophers,
writers and historians on the Commit-
tee. I think, that is not the purpose.
The National Library should serve the
purpose of all the intellectuals and
research scholarg in our country de-
pending on the character of the coun-
try’s progress and advancement,

The National Librrary is situated in
my constituency in Calcutta, I am
proud of this institution and 1 con-
gratulate all the Members who took
kind initiative and participated in the
deliberations in the Joint Committee,
as well as the Minister for introducing
thig Bill today.

It has now become a habit and
library ig just considered something
for the readers and it has become a
customary thing for almost all the
readers to go and search for some
books. If they*get some books, it is
all right. and if they do not, they
neither try to make a report with the
livrary to know, why a particular book
is not available, nor the library take
any interest to know what is the taste
of the readers and what their require.
ments are. 1 would, therefore request
the Minister, apart from the Bill, to
kindly have a policy planning division
of the National Library to know the
requirements of the modern scholars
and the research students and to know
their minds. This is because, a library
does not only keep the record and the
history, but it also maintains the pre-
gent day and current affairs of the
society to meet the future requirements
of the scholars and students.

As you know, in our pre-independ.
ance days, the documents in ithe Na-
tional Library were preserved mainly
pertaining to the period before the
Eost India Company's Invasion in
eastern side of the country and the
documents pertaining to the Aliwardi’s
rule and other essential documents of
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our history. For a student of history,
those are worth reading, but a student
-of modern science, a student of modern
political philosophy, a student of re-
volution and a student who thinks his
country to be built up in a much more
modern way {echnologically and other-
wise, wants something else also. The
poliey planning division of the National
Library and other libraries in the
country should further be moderanised
to understand the desire and tendency
of the students and the modern re-
search scholars. As I said, my first
suggestion is thal there should he a
policy planning division in the Na.
tional Library to know the require-
ments of the wmodern scholars and
students; secondly, there must be a
very strong research wing, a research
wing not for the research scholars, but
a research wing on the library science,
I think, the National Library has
everything except a research wing on
library science, how to handle the
modern libraries. how to maintain the
bocks of the modern libraries, how to
maintain and retain ithe manuscripts
of the modern libraries ctc. These are
all matters to be discussed and known
{0 almost all 1he parlicipants in the
Yibrary and those who sit in the
management.

1 would just refer fo two or three
issues. In our easiern side, there are
very strong and potential socio-cul.
tural documents on our folk tribal de-
velopment, and our history. Specially,
I would refer ioc Bharu Chandidas Sri
Krishan Kirlan The original manus.
cript of Bharu Chandidas Sri Krishan
Kirtan is not available now, I am told,
that for lack of sufficlent facilities for
maintenance in the library, it was losl.
Haif of the pages are absolutely no
more in the liwrary. Maimansingh
Geetika is another important folk
document of undivided Bengal in
which the actual social life was re-
vealed during the pre-British days.
That document is also not available
for not having been maintained pro-
perly due to lack of tocilities. Not
only this, the basic documents on the
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rensissance movement enuncluted by
Raja Ram Mohan Roy in Bengal
and other documents of ihose
days are also mnot {n proper
shape and the students and the
scholars are not able to utiilise them
properly mainly as they have not been
maintained properly for lack of proper
facilities. Simply laying down some
suggestions to do this and to do that
are not enough. I think, the national
Library should be a national science
department to understand the main-
tenance and preservation of the docu-
ments,

Ag Profl. H, N. Mukerjee has rightly
pointed out, the Library should not be
a centre of crowds, I would lke te
tell you the situation in the National
Libarry. because I am very much
accustomed to go there. Fortunately
or unfortunately, it is situated near
Victoria Memorial Maidan Area. Those
young boys and girls, who often go in
the afternoon leaving their colleges
and universities for their happy trip,
if they do not find any other place,
they prefer and just go in a queue to
the National Library in the name of
reading some fiction and occupy the
seats of studemts and scholars. As
Professor Mukerjee pointed out, it
should not be a place of mass crowd,
There should be some dignity. Only
the students and research scholars
should go there. There should be some
rule or regulation. some standard, as
to who should be entitled to utilise the
books of the library, the space and the
accommodation there.  About other
libraries, I think, the National Library
can stari the initintive for a new thing;
they can start the National Library
movement in {his country. The Prime
Minister has said on many occasions
that the poor peovle in the villages,
the literate people in the villages and
in the urban areas etc. should exchange
their views and their ideas with the
modern achievements. not always de-
pending upon the Government docu.
ments alone, but by uilising and using
all available resources available near-
by their own areas. I will just cite am
example., The history of the freedem
movement is a subject in which our
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Professor Nurul Hasan Sahi® is infer-
ested énd he knows very well that
there is no concise document in this
country, Nobody can write the actual
history of freedom movement in one
volume. It will run into ten or twelve
mehabharats. 8o, why cannot we
Jhink of taking action, as the Prime
Minister suggested a few days ago?
It somebody is interested to take the
records of the freedom-fighters alive
today. those who have got tamarapatra,
and those who have not got, to know
their life histories. to know what they
actually did, to know whom they came
into contact with. etc, he can take
such records which will be very useful
for the next generation. The next
generation may get another round of
documents of our freedom history and
information on freedom struggle. The
Department of National Library can
start functioning and collect materials
in this regard. Binay Badal and
Dinesh organised their mutiny against
the British in Calcutta Wrilers’ Buijld-
ing. but all this information and cor-
respondence, ctc., have become avail-
able from some common people, There-
fore, what I say is. if the National
Library takes initiative and if it col-
lects almost all available manuscripts,
letters and other information of free-
dom-movement, I think the National
Library’s purpose would have been
much more fruitful, for the students
and future generations of this couniry.

Reparding guests 1 wish to <av this.
Foreigners come to the ILibrary in
Calcutta. I found that the National
Library has not got sufficient and good
air-conditioned accommodation or guest
room or waiting room, They have
felt that they are not Yeing attended
to well. I feel that in the mnational
library compound which is vacant, a
small guest house can be buill, which
can serve not only foreign people, but
our own people like those who come
from Banagalore or from Trivandrum
ete, Those who do not get any room
in the hotels can stay in these guest
housges, The person may stay in this
guest house attached to the National
Library and carry on 'with his job.
“There is also thig good atmosphere in
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Shantiuketan where the studenis can
stay in the Library’s guest house. So,
the National Library can construct a
guest house which will be very useful.

About the other libraries whieh
can supply more information, unfor-
tunately, we have developed a habit
in our country that only ihe bigger
libraries are ‘o Ye taken into considera-
tion but I would like to repeat ome
thing. During my student days, while
I was student of literature, we
had to collect information about the
folk culture of our country, We travel-
led from one village after another and
saw those small librarie-, recognised,
non-recognised etc. There we found
very substantial documents, living
documents, which are not available in
the National Library. What I feel is
this. If the National Library can ine
tegrate itself with the subsidiary units
of these libraries, recognised or non-
recognised, under Social Wellare De-
partment or Education Ministry, which
gives grants to these bodies, they can
very well collect information whioh
will be very guseful for our future
generations. Those documents may
not Lo handled well by these village
libra: ans and small town librarians
and these can very well be preserved
in ou National Library. So, this will
serve a very good purpose,

About Raja Peary Mohan Iibrary
about which Mr. Somnath Chatterjee
stated, 1 wish o say. this is one of
the important libraries in our country
which carries some serious and ghme
verv bas'c historic type of documents
on literature and higtory of our ¢oun-
try, a library where Madhusudan Dutt
dedicated himself. where Sarat
Chandra Chatterjee used to sit dav in
and day out to know more things
ahout Bengal's social life.

The condition of that library I8
very poor. Jf the National Library
can integrate itself with such types of
Library as subsidiary units, it would
help.

About the Board itself, as Shri
Mukherjee and Shri paga sm1 [
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entirely agree with them that, as a
matter of fact, Government and Par-
lament cannot ensure any financial
guarantee to any Institution where
there are checks and balances by the
QGovernment authority. In that regard,
I think the Board is necessary. I feel
that involvement of the scholars is
much more important in the matter
of library. It does not matter whether
the Board is with us or not. As a
matter of fact, in the railways, there
are some non-official committees. So,
in the National Library also, some non-
official council can be formed with
academicians where even the Educa-
tion Minister or the State Minister
can be represented who can apply their
freedom there. They can give valu-
able suggestions and advice from time
to time which the Government will
consider or the management will con-
sider and may refect

As In our Consultative Committees
of Parliament, I feel you can also In-
troduce this sort of non-official ad-
visory council in the National Library.
This way, I think, the National Lihr-
ary would be benefited

Lastly, I submit that some 1nstitu-
tions iike the Centre of Study for
Social Sciences which has recently
been get up in Calcutta and some other
institutions of this nature might be
represented where human values are to
be judged and where academic discus-
sions will be very much helpful and,
it these institutions are also taken over
and brought within the fold of the
National Library as their subsidiary
units, I think the scope of the Nationa)
Lihrary would be widened and the
purpose of the Natfonal Library could
be better gerved

Sir, 1 conclude by saying that if is
a pride of the whole country—not only
Calcutta—as it i3 a historical tradition
of our great country to have this
National Library and I hope that the
Minister would give us an assurance
that the jurisdiction of the Nationel
Library would not be touched and the
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provincial barsier will not come in
the way; in any case, 1 hope that the
headquarters of this National Libeary
will not be shifted from Caleutta.

SHRT ¥, 8. MAHAJAN (Buldane):
Mr. Deputy-Speaker, §ir, 1 rise to sup~
port this Bill, It deals with a very
important institution in the educa.
tional and cultural life of our natiom,
namely, the National Library at
Colcutta. It has a long history and
has been an important agency for the
acquisition, preservation and servicing
of the nation’s literary teasure in par-
ticular and of the world’s literature in
general.

It hag provided unrivalled facilities
tn research scholars from India as well
ag from abroad. But as the affairs of
this great institution were in doldrums,
the Government appointed a Committes
known as Jha Committee to ingquire
into its affairs and to meke recom-
mendations for improving its organisa-
tional working, That Committee's
main recommendation was that the
National Library should continue to
remain a Department of the Educatibn
Ministry. This recommendation was
naturally not acceptable to Government
on the ground that maintenance of its
present status would not remove the
malaise or improve its functioning.

The Committee further saiq that the
Advisory Committee of the National
Lidbrary should be converted into a
Governing Body and autonomy should
be granted to this Governing Body by
delegation The Governmeut accepted
the principle of autonomy. That auto.
nomy has been granted now by this
Bill. It hag been granted in a statu=
tory manner. The legal opinion has
been that autonomy cannot be granted
by delegation, but that it should bHe
dene in a statutory manner so as %o
make it really effective.

I believe that cultural institutions
like the National Library can flaurish
and develop and render their services
in an efficient manner only in an at.
mosphere of relative freedom guarante.
ed by autonomy under a statute. By
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, method you can secure expert
ment and cut out the delays
edtape inevitable under depart-
tal control. It was surprising to
people arguing passionately for
et departmental control.  This
s they refuse to learn from ex-
ce or have some other extra-
s considerations in mind.

' Under the new nomenclature, the
ary will be called ‘Naticnal

I{ shall continue to be localed in
ta’ This provision had the
effect of removing misapprehen-
in the minds of many represen-
atives from West Bengal about the
ible location ~of the National
y. I welcome one gpecial fea-
ure of this Bill, namely, the principle
f rotation followed in nominating re-
ntatives on the Board of the
ry. This cuts out the nargaining
consequential delay involved in
ons.

ir, another controversy raised Ly
Bill has been about the terms ard
ditions of employees of the Nation !
ary. Ag a result of the grant of
omous status to the libravy, fears
re entertained that the terims and
nditions of service of the employees
would be adversely affected. These
ears were groundless and I hope the
s have been sufficiently allayed by
ection 17 which contains effective
: First it gives an cfficer or
n employee the option to continue his
sent status as a Government em-
yee and to refuse to become an
ployee of the Board of the National
ary, if he so choses. Secondly, the
tion contains provisions to protect
employee’s right of leave, pension
provident fund. These rights are
Il laid down categorically in the Bill
nd should in my view be a sufficient
uarantee of the interests of the present
nployees. To say that those
aurantees might remain only on paper
mounts to nothing but the experes-
or. of one’s lack of trust in the Gov-

VAISAKHA 28, 1898 (SAKA) Bill 66

Besides, Sir, may I say that in a
changing and dynamic society like ours
if we make a shibboleth of the interests
of any organised group under the guise
of protecting them it might land us
into an attitude which is really inimni-
cai to the economic and sccial progress
of the country?

Sir, T welcome this Biil for one more
reason, namely, that T regard it as the
beginning of legis!ation for the develop-
ment of a national library system in
this country. We need State libraries,
District libraries and Block and Taluka
libraries connected with one ancther
and helping one another in the dis-
semination of knowledge and spread
enlightenment fo every nook and
corner of the country. Whereas the
development of libraries is the respensi-
bility of the State Goverment evan then
the hon. Minister can play o us2ful
role in encouraging the State Govern-
ments to davelop the national library
system. No State Government has
taken apn initiative and the State Gova-
ernments and local authorities must be
made to discharge their dutieg in this
respect. They must he made to pay
‘heir contributions and sufficient
amount should be earmarked for the
dsvelopment of this important service
to the community in the Plan. I
earnestly request the Minister to take
up this task as scon as possible.

(A0 Teo THIGEIZY (frar-
maArE) AT o , H araw farerr
WY, off T80 g7 AR W IAF A
A arfolt & arfew
HATTRATE AT ATZATE | H gAAATE
f¥ ordarfasr ez qw & Friw-
z fag @, zo 97 ¥ AR AT T R,
29 faor § fafr vz £ #7478 @
™ 3 garafaar gwafao &<
F€ g daEd | 98 Fer &
AT FHLT AT AR B ST FTAT FHA
Famr aifen ar & wwwar g f5 &%
Y & mwe Ar Fuadr Fy e &y
A Al FT AT ARA F AT AT AT R
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[ﬁ o T AT il

sarge R wadr fiy forg ward ok
e gyt wiwarite ¥ wrar Presma
et ey 1wl
wir wariz dawe wAdY & v g ey
grar @t foe ur wadr o e
wat Famr w5k oed Wt &
oy i T ma hug g}
afs ardrly fdd 1 T
qeag ¥t voror ot § P 20%ad
¥ & § ok pingler Sttewr o
srzfot o groft, wedde v IE
¥ fre W oA v | TR
dro fe (gw) ¥ W & W@
wmamy§ ¥ i Y ow
e g AT WTRAT§ —r TAARE ST
s ank O Srwadr A e
§ fr uAivd arh B Wl A W
¢ o wrEvnTg Al w1 e e
wrar & & =gy Efs wx
T aw ...

SHRI SOMNATH CHATTERJEE:

What is your view?

o Qe Tw Wytw [r: X
R T wEAT g e qRE T S
@ ag ww foar o ) e &
AT AE Wrgar § fRwnd wrgad-
fegmielt, wrevre Y w9 & A
afr wrelr wifgy | welt wERw @@
fem & Rwae argddy ¥ £ g wow 9)-
amx 3%, wifs sgow o -
quw & g ¥ wir B fedwe
wr W ot fe gwar fedse wom
#fiwa €1 s €

wgt &% @ il w1 ag Tow §
fegaewr sares ¥ & @
%% a1 & fwe & v &)
W rawe A w warr § 7
vfa carwgr ¥ P warar g
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weaer folt & va ¥ dplw
feft &, sgr wvd wwm gt
ol Wil
g ety el & e oy o it
LR EGE R N I

SHRI SOMNATH CHATTERJEE:
In spite of you...

Wt owe Tritew P aga
Wm!,wfvmfﬂwmﬁ
(wfeiez) o wop & o Ty
wiogl o ot v Rt
gy & W oftw ft 8, wx 9Iw
few & frlt &1 oimmrw waoff
e frafw  foaeque oy g
Nfedres wiw )

wsmifrm r @
a7 ¥ §—xg fag o g
ﬁsmmmmm
AEY § SR W WA
mwﬁlxvﬁm%m
mmawﬁwv g
Eﬁﬁﬁ ¥ Ay I

T@aﬁ W W R
fm vrﬁ%nlez ofs 2
msiﬂ%masrmﬁ

ﬁaigwﬂ

san wrez afafee-tu w1 fewra
@ Wifgg 1 oW WY
T ¥ faq wOel war aw
W ® § w fag R
gree qF a5 tgEw afy
g wrfge— Fee *fafer W
iy o gor wmigg ) To e
fear & w¢ wadt wez iy )

Tl gwanRQ ¥ avet oy
g ¥ fead §—— 9 wrow Y
ooE ¥, R wnw v g, T qwdr



ga
i

SHRI SOMNATH CHATTERJEE-
Not under you.

ﬂWoWMi{\':m
At wiw  § g N ERT A9
Wt g1 g qEEgER W
wog @nit W g | Kow faew
FY F GH FWAT TR0~

oY T wsaTRw g ¥ fowgr
g

gear § & oy dark Y
TRy ¥ wwe P W R
fagrt = Y v vk ¥ ot gg § o
N srafisar fradr sfgg, o =gt
aT ge SE EY giar firad ofygg
faa §ag iy i fafuw oot

T WA WY WY w1 W AT
a6 wfew g8 ¥ faoda Amaw
aRdd ¥ 1 wvr ad o 0w wd
aeud gy &1 CHruEd A wh
frad % wet & W wx
< wrlr nfgr | @7 aF w9 Sw
¥ @ o off Wl o oo ef
ahs § I o fdwr & eored
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(st wday woEw qiin)

W @A T & ady gy v @ § v
Fapraw Az @ & AT Wi
sigfafaai # W@ @ # 9 &N
v IRy e T wifgg 1 Wik
smre ¥ ag T g & A 99 Wi
s % oo wfge (9 wd WX
fgad ¥ vefer wfgmaards,
IafmEl w1 Twmw Sa ®
gorar g afeg fod® g8 g
T aTw g O )

q BT FAET A FOR @, WK
Iw N d@qfcar § vy @ 3w R
¥ fdae § off or owd, afew
$R W @ o0¥ & s
FA R wfmw & ww @
BT 9N UKW @ § Aofas swodr
FERA ® T A § S
frc st ey E W ¥ 8w ¥
WA SEE T EFA § |

Heft o A qF g FE T AT
vrofee & v ¥ owr 3w d
wga o sfeatdr ot §, et
£ o) § WET & AT STl ¥ 5
AL BT G T RwEr €
Wt wre Fwa & s § pe wafk-
fagt & wow ¢, e T T A
GET § A FUT WIOFT IR ST
wrT Afegdr 1 38 off 3 e fadas
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v oY R ww el fond
§ e wr wr g v wifer
st § 1 6few of oW e @
" T vere § 59 & wqE sy
wam 8, sgadigiw wmw g 1 &
w § fE e e st &
wTerd SRV W e T Ot ot W
N I A F uar ey w W
B OF @mw g & sfee arfe
wrd Tty TR w7 frere B o o
T S amaeyd ¥ wipnd wr
N Ew YEr v oF ot oF el
seRdw R P ¥ feud ot g
feztmT? oF

W wdt 3 ora & oo fadow w1
TR e |

1

THE MINSTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): Sir, I am
extremely grateful to the hon. Mem-
bers who have spoken and who have
made very valuable suggesticns. I
entirely accept {he sprit in which
criticisms have heen offered by my hon,
friends from the Opposite side. I am
in full agreement that this is not a
Bili which should be lookeg at from a
purtisan spirit but a spirit of serving
the nation and scholars, The speeches
that we have heard today have, once
aguin, been a reminder of the fect that
this great nation through its accredited
representatives 1s keen o maintain and
preserve iis ancient heritage 10 arquire
new knowledge, to contributed to that
new knowledge and 1o alow, as
Mahatma Gandhi had said and we cun
never be tired of cuoting him, fresh
brecze to come in from whichever
corner i{ comes without blowing us off
our feet. That sentiment is the undes~
lying principle of all the speeches that
have been delivered today. And in
this the National Library of India—I
hopes we will goon call it the National
Library of India—situated at Calcutta
will play its rightful role.
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Rventhough, the Constituiion ig clear
that libraries form part of List 2 of
‘the Seventh Schedule, Entry No. 12,
the National Library of India can be
ax inforinal coordinating institution in
providing guidelines. This suggestion
which has been given by many hon.
Members ig a very valuable suggestion
and I can give the assurance on behalf
of the Grvernment that we will exa-
mine this suggestion very carefully znd
see what is the manner in which the
National Library can without infring-
ing the authority of the Sta‘e Legisla-
tures, pravide the guiding role for the
growth of a national Jibrary movement,
I would he very sorry if I have given
ihe impression that the Government
of India is not keen in building up a
national 'ibrary movement. In all the
speeches delivered by the Prime
Minister. ag has been pointed out by
some hon. Membexs of this House, she
has emphiasised the fact that learning
is a continous process; that learmng is
not {0 be confined to thoge who go to
schools and colleges or universities or
institutions only that it is a life long
process and if education is 'o be o
life long process, then libraries have
to play thier full part in taking edu-
cation to people and enabling them 1o
acquire it. Therefore, at the highest
level, this Government is committed
to the building up of a library move-
ment. The limiteq point I was
venturing to mention here is that the
authority of the Central Government is
House and the authority of this august
House and the autrority of this cugust
House has been somewhat de-limited
by the Constitution. And therefore, it
would not have been proper on my part
to encroach upon the authority of the
ofthers But the fact that, as this
House would remember, this govern-
ment took the initiative in establishing,
in cooperation ang roordinatien with
the State Governments, the Rajaram
Mohan Roy Memorial Library Founda-
Yien to establish a chain «f libraries, is
an indication of the fact that notwith-
shanding the limitation of resources, we
*are doing whatever lies in our power
to see that the library movement grows
in the country and is being strengthen.
ed,
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Sir, when I use the worg resource’,
who knows more than ihis House what
the resources at the disposal of the
Department of Culture and of the
Ministry of Education and Socia] Wel-
fare are? I have only that much
which this House is pleased to give to
me. And I hope that the earnesiness
which has been expressed by my hon.
friends and which sustaing the in-
numerable workers in the fleld of edu-
cation and culture—among whom I
count myself-—is the greatest sustain-
ing force and the interest which this
House takes will lead to a sifuation
which our resource position begins to
improve.

Sir, 1t was pointed out that the
Board can frame the budget; but it is
still the Central Government which
will decide on the amount. Now,
no authority other than the Lok Sahha
car decide what are going to he the
appropriations and how jg the money
going to be spent. That j5 the preroga-
tive only of this House and it cannot
be delegated 1p anybody else. There-
fore, the budget will be in the form
of proposals. Then, depending upon
whay this House votes, they will agan
have the power—the Board will have
the power—within this limit and
direction, to decide as to how that
money is to be speni.

While I would be the last person to
say that I am entirely satisfied with
what this House hag been pleased to
give me, I would nevertheless not like
to give the impression that this House
been lacking in generosity. Tn regard
to the National Library, Sir, the total
expenditure—plan and non-Plan—
during the 4th five—year plan perioa
wae Rs, 187.05 1lakhs. The proposed
expenditure—Plan and pon-Plan--
during the 5th five year plan period is
to be Rs. 470 lakhs. i.e. more than double
in fact verv much mnre than dovble
the expenditure, During the current
year, thig House hag just approved, that
a sum of Rs. 84 lakhs—plan and non-
plan—be spent on the National Library.
Now this is not as much as I would have
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Yked, but it is nevertheless an ap-
preciable advance on the expenditure
earlier; and it shows Government's
deep concern for the welfare of the
Wational Library.

Sir, the main point which I was
supposed to have answered has very
kindly been answered by my very dis-
tinguisheq friend opposite, who knows
much more about the Library when I
wiil ever get to know. I am referring
to the hon. Member Prof. H. N.
Mukherjee. He was a member of the
Jha Commitlee and a member of the
Joint Committee. He presided over
some of the most difficult sessiong of
the Joint Committee and he has had a
very important hand in the report and
in the formulation of the bill as it is
being considered to-day.

The point which he has emphasised
is that we are not trying to create a
type of trading corporation. It ig an
institution of higher learning ang it
has to be saved from the atmosphere
of bureaucratic control. I am not
trying to denigrate the bureaucracy.
All that I am submitting is that intel-
lectual effort anq bureaucratic control
do not glways match, as you know

very well.

if the National Library js to gene-
rate an intellectual effort of the high-
est order, then it hag to be managed
by persons having the requisite intel-
lectual stature, and it should not be
bound by day-to-day ruleg which are
necessary, perhaps inevitable, in a
Government Department Till now,
whatsoever one may say, the National
Library hag been a depertment or an
office of the Department gf Culture,
where in accordance with the normal
rules, practically everything hag to be
referred to it and there wag nothing
that we could do In the case of the
National Library itself.

Now, if the National le;::yt;u has
been rightly pointed out, serve
as & seat of intellectual learning, it
has to be treated a3 a seat of intellec-~
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tual learning. How do we redt it ae
& goat of intellectual lmarning in ous
country? While the ultimate £espon-
aibility of Parilament remains—-snd I
would repeat the ultimate respcnsi-
bility and the authority of the Parliae
mient remains—to thut extent, Gove
ernment iz answerable to this House
for the well being of the National Lib.
rary. Nevertheless, in its academie
management at least, ang also in #s
day-to-day affairs, it should have
autonemy ang it should be managed
by a competent body of individuals,
This sutonomy can only be given by
Parliament; it cannot be, under the
rules, as was rightly pointed out by
my friend, given merely by an execus
tive order of the Government. It was
in accordance with this spirit that this
Bill wasg brought before the House,
and as I sald in my ‘pitial speech.~I
am grateful to the Jcint Committee
for having improveq this Bill consi-
derably angd for having given it almost
a new shape and new form—it was the
Joint Committee which decided that
the Board should be representative of
different disciplines, different areas of
the country ang different gystems in-
volved in research. Now, for that
purpose, if you would be so kmd as to
have a look at the composition of the
Board, you will observe that it starts,
apart from the Chairman, by repre-
sentation of Parhament. I am sure
that nobody would digsagree that Parlia-
ment should have some representatiom
on a body of such vital importance for
the welfare of the country as the
National Library of India. There is
to be some nomination from the State
Governments because their involve-
ment in a national institution is always
a useful thing. Then thera would be
four persons from Universities. These
will not be bureaucrats; thesa would he
scholars. Universities are among the
main consumers, it I may use tha¥
word Then a person nominated by
the University Grants Commission s g
person of academic eminence. Then
there is a Library an of one of the
public Tibaraies designwed under the
Delivery of Books and Newwpapers
{Public Libraries Act. Another Lib.
ravian % from a Hbraty which das
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been deciareq by the Central (overn.
ment {0 be of sufficient importance.
Then there is a nomines of the pro-
fessional association of the Librarians,
the Indian Libracy Association. Then
there is the Director of the National
Arthieves of India who has to work
in the closest collaburation with the
Wational Library of India,

Then, there is a provision of eight
etholars of repute in different dis-
ciplines. As my hon. friend, Shri Dag
Munsi, said, we do not have to look
only to humanities, but to humanities,
science, social sciences, medicine, en-
gineering, technology and law. Fur-
ther, two persong are to be electeq by
the Library staff because they are also
professional librarians wlo are res-
ponsible for running it. Their repre-
sentation will be very usetul. Then
comes the Director of the Library and
only two officers, one connecteq with
the administrative Ministry ang the
other with Finance hecause they have
to be represented and, if they are not
represented, they will have to look
into the proposals. It is much better
to involve them in the formulation of
the proposals,

In this respect, 1 would like to refer
to a point which was raised by my
hon, friend, Shri Daga, about a peon
being represenied. First of all, I
would like to say that I do not con-
sider appointing a peon to be deroga-
tory in the least. I hold a peon in the
highest esteem. Therefore, I would
not Yke to use that term in a pejora-
tive sense However, the wording
here is, “an officer of the Ministry or
the Department not below the rank
of Deputy Secretary to the Govern-
ment of India”. He is the person who
can be nominated. Perhaps, this par-
ticular phrase had escaped the atten-
tion of my hon. friend, Shri Daga,

The hon. Member, Shri Somnath
Chatterjee, thought that the Govern-
ment was attempting to disown its
respongibility. I would repeat, we are
not disowning responsibility. I am in
my official capacity as a Minister res.
pomgible to this House for the welfare
of whichever academic or cultural in«
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stitution is under the control of Par-
liament. I eannot turn round and
say, 1 am disowning my responsibility.
It there jg anything that goes wrong,
I can always come to the House. Sup-
posing the House has not given me
encugh powers, 1 can come to the
House angd say, “Please give me more
powers. Here i3 the situation”. There-
fore, I cannot disown my responsi-
bility. The Government does not dis-
own itg responsibility. It has no in-
tention of disowning its responsibility.
It remains fully responsible for the
National Library of India,

As regards the Director, you will
notice that we have provided that the
Director will be appointed by the
Visitor, This is the same procedure
which has been provideg for the ap-
pointment of  Vice-Chancellors of
Central universities. Hig salary
been substantially raised. There will
be a Director and, in addition to that,
under him, there will be a profession-
al librarian. So, the Director will be
a gcholar of repute.

Several hen. Members have spoken
about the staff. The point hag been
very well made by my hon. friend,
Shri Mahajan We have taken every
step to see that g1l tho legitimate in-
terests of the members of the staff of
the National Library are fully pro-
tected. Therefore, even if you com-
pare the wording of the relevant pro-
visions of this Bill with article 311,
you will find that chunks have been
taken out of the Constitution and in-
corporated in this Bill so that the
maximum possible protection could
be given. I woulq like to take this
opportunity, as my hon. friend, my
senior coleague, Prof. Hiren Mukerjee,
askeq me that I should give this assu~
rance on behalf of the Government,
to say that I have no hesitation in
giving this assurance on behalf of the
Government that the employees will
not lose their rights or their priviloges
op their condition will worsen if the
House passes this Bill,

A point hag been raised very cor-
rectly that it should be possible for
scholars frem all over the country to
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come ang study here. At the moment,
there i3 a hostel or a guest-house at-
tached. We have deliberately kept
the rates very, very low. It is Rs, 2
per day if a person takes a single room
and Rs. 3.50 per day if a person takes
a double room. 'These hava been de-
liberately kept low so that young
scholars from different Universities
angd research institutiongs can go and
stay for ag long as it is necessary for
them to do so and so that they will be
enableqd to afford it. Hon, Members
from Calcutta know what the resi-
dential rates in Calcutta are I don't
know when it would be possible for
the Government to expand the guest
house, but we do have a proposal to
take early steps to expand the guest
house.

Another point that has been made
is about every person being permitted
to go and read in the National Lib-
rary. In the case of rost of the
libraries of a comparative nature in
other countries. they are open to re-
search scholars only. Even though
I had the authority 1o issue necessary
orders in this regards, I would have
jssued them, but I did not do so
because, unfortunaiely, for the
students of the Calcuita University
adequate reading room facilities are
nst yet  available. Now, the
University Grants Commi:sion has
recently offered a s.zable grant to thle
Calcutta University to establish vari-
ous types of academic facilities in
different parts of Calcutta. I hope the
Calcutta Universily will formulate the
necessary proposals at an early date
so that adequate reading room and
library facilities w:ll become available
to the students of the University und
then it wouldg be possible for the Lib-
rary to stop the average under-
graduate from coming there ang only
bona fide researcn scholars can go
there.

Another point that has been raised
s that we should work towards the
formulation of a policy for the deve-
lopment of the Library. This point
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is very well taken, What particulas
form it shoulg acquire iy a matter that
deserves consderation, I entirely
agree with my young friend Mr. Dag
Munsj that it is necessary to have a
very careful look at what is the per-
spective behind the Natioual Library's
development plans ang to forniulate
its policies very cavefully.

He hag also suggested the setting up
of a research wing in library sciemce,
especially for the conservetion of
manusgeripts. I am not in a position
to give an assurance off the cuff but I
will say that I will give his sugges-
tion very careful though® and find out
what facilities are availasble |n
Caleutta ang in the eastern 1egion
and, on that hasis, we will be able to
take a decision fairly soon.

A fear hag Lesn expressed that
manuscripts are not being properly
maintained. I would like o assure
this House that there has been 1e-
markable improvement recently in the
looking after and precervation and
conservation of manuscripts, Of course
it hag to be remembered that there is
@ very large manuscript collection in
the National Library, but I hope more
steps will be taken very soon to im-
prove the looking afier of manuscripts
as well as the collection of private
papers, whenever they come,

With these words, I thank again the
Hon, Members for the interest they
have taken and the suggestions thay
have given and commaend the Bill once
again to them.

MR. DEPUTY.SPEAKER: The
question is:

“That the IZiMl to provide for the
administration of the National Lib-
rary and certain other cannected
matters, as reported by the Joint
Committee, be taken into considera-
tion.”

The motion was adopted.
MR. DEPUTY-SPEAKER: Now, we

take up clause-by.clause considera-
tion.
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The question is:

~ “That Clauses 2 and 3 stand part
f the Bill.”

- The motion was adopted.

auses 2 and 3 were added to the Bill.

e 4—(Composition  of  the

DEPUTY-SPEAKER: There
e three amendments. Is the Minis-
ving his amendments?

S. NURUT, HASAN: Ves.

DEPUTY-SFEAKER:

R, Is Mr.
ydh Hansda moving his

amend-

SUBODH HANSDA (Midna-
Yes, Sir.

supporting it.
- Amendments Made—

fage 2,—

: for lines 33 and 34 substitute—

- “(iv) four persons to represent

the Universities in India, to be
nominated in the prescribeg man-
ner.

Y Explanation—For the purpose
~ of this clause “University” has the
. meaning assigned to it in the
~ University Grants Commission
~ Act, 1956 and includes an educa-
tional institution declareq by Par-
liament by law to be an institu-
ion of national importance;” (3)

.

-2, ‘line 48,—

“py rotation in the. alpha-
al order”. (4) _

(Prof. S Nurul Hasan)

VAISAKHA

e g
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Page 3, after line 22,—

insert “(xii a) one pergon to be
nominated by the Government of
West Bengal to represent that
Government.” (5)

(Shri Subodh Hansda)

MR. DEPUTY-SPEAKER: The
question is: :

“That Clause 4, as amended, stand
part of the Bill.”

The motion wcs alopted.
Clause 4, as umended, was added to
the Bill.

Clauses 5 to 10 were added to the Bill.

Clause 11 (Executive Council)

MR. DEPUTY-SPEAKER: There is
an amendment given notice of by Shrij
Subodh Hansad. Is he moving that?

SHRI SUBODH HANSDA: Yes, Sir,

PROF. S. NURUL HASAN: I sup-
port it.

Amendment Made:
Page 5, line 26,-—
after “Library” insert—

“and a representative of the
Government of West Bengal”. (6)

(Shri Subodh Hansca)
MR. DEPUTY-SPEAKER: The
question is:

“That Clause 11 as
stang part of the Biil.”

amended,

The motion was adopted.

Clause 11, as amended, was added *o
the Bill.

Clauses 12 to 31 were added to the Bill.
Clause 1-= (Short title and Com-
mencement)

Amendment Made:
Page 1, line 5, —

for “1974” substitute “1976” (2)
' (Prof. S. Nurul Hasan)
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MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, as amended, stand

part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to
the Bill,

ENACTING FORMULA
Amendment Made:
Page 1, line 1,—

for “Twenty-fitth”

substitute “Twenty-seventh”

@8}
(PROF. §. NUR/L HASAN)

MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula, as
amended, stanq part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was udded to the Bill.
PROF. S. NURUL HASAN: Sir, I
beg to move;

“That the Bill, as amended, be

passed.”

MR. DEPUTY-SPEAKER: The
question is;

“That the Bill, ag an‘_lended, be
passed.” -

THe motion was adopted.

MAY 18, 1976 - 8

15.05 hrs.
TEA (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: We will
now, take up the Teg (Amendment)
Bill.

THE MINISTER OF COMMERCE
(PROF, D. P, CHATTOPADHYAYA);:
Mr. Deputy-Speaker, Sir, I beg to
move¥.

“That the Bill further to amend
the Tea Act, 1953, be taken into
consideration”.

Sir, the Tea Act, 1953 (29 to 1953), |
which came into force on the 1st
April, 1954, seeks to provide for the
control by the Union Government of
the tea industry and for that purpose
to establish a Tea Board. The Act
also seeks to levy a duty of excise on
tea produced in India, which at pre-
sent is 6 paise per kg. The Tea Board
has been discharging itg functions
under Section 10 of the Act for the
development of the Tea Industry in
the country.

In recent years, the tea industry has
been facing some difficulties in the
matter of finance, managerial skill etc.
A number of teg gardens have been
closed and a few otherg are reported
to be sick or uneconomic and it is fear-
ed that unless corrective or remedial
measures are taken in time, they
would be closed down eventually. Ac-
cording to an assessment made during
1975, there are about 43 sick|closed
tea gardens in the regions like Dar-
jeeling, Terai, Dooars, Cachar and
Assam covering an area of 8986 hec-
tares and affecting about 18,000 work-
ers. This gituation not only creates
problems of unemployment and econo-
mic hardship, but might also affect
productivity and the nation’s exports
ultimately,

To meet such difficulties and to take
corrective action, it i3 proposed that
the Government ‘should acquire
powers to investigate into the work-
ing of the sick tea gardens and also

*Moved with the recommendation of the President.
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1o teke over the management of these
gardens which, on inwestigation call
Yoy such gteps being taken for resus-
eitating them back into economic units
§n a given period of time so that pro-
duction from these gardens may main-
tain healthy trends and help exports.

In the Tea Act 1053, there is no
provision for taking over the manage-
ment of the sick and uneconomic tea
gardens The present Bill seeks to
amend the Tea Act, 1953 on the lines
of provisions contained in the Indus~
tries (Development and Regulation)
Act 1951 which containg provisions
for empowering the Government to
take over the management of indus-~
trial undertakings under certain cir-
cumstances The intention is to order
investigation and direct the units to
take corrective or preventive action
if that would suffice. If such action
does not suffice the Govarnment would
have power to take over the man-
agement of such tea estates (only with
factories) for a maximum period of
seven years, five years in the first in-
stance and by two annual extensions
The Bill also seeks to make provision
for the disposal of the property
through liquidation or reconstruction
under certain circumstances

In case it is decided to take over a
ccrinin tea garden/estate, 1ty manage-
ment 1s proposed to be entrusted
either to a Public Sector Corporation
under the Central/State Government
or any private management or body
considered by Government suitable
for the purpose.

With these words, I beg to move
that the Bill further to amend the
Tea Act, 1953, be taken into conside-
ration,

MR. DEPUTY-SPEAKER- Motion
moved:

“That the Bill further to smend
the Tea Act, 1958, be taken into
conglderation®,
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SHRI JAGADISH BHATTA-
CHARYYA (Ghatat): Mr. Deputy-
Speaker, Sir, a cup of tea 13 a must
in every household +oday. Even 1n,
the far flung villages a guest is re-
ceived over a cup of tea, may be the
tea offered there is an improvised one
that is to say that instead of sugar it
may be gur or the milk may even be
missing. Even then tea ig there and
thus it occuples g very important place
in our day to day life Not only this
but tea plays an important part in our
national economy also. Through the
export of tea as hag been pointed out
by the hon, Minister in the Statement
of Objects and Reasons, the country
13 earning g substantial amount of
foreign exchange to the tune of Rs.
200 crores per year. Keeping this in
view this industry deserves a lot of
serious attention and because ¢f this
there has been a consistent demand
for nationalising this industry in the
interest of the country. Unfortunate-
ly the present Bill i3 nowhere near
the nationalisation of the industry and
it also doeg not reflect the seriousness
which the Government should have
shown through this Bill in regard to
the industry that it deserves How-
ever, since the objects of the Bill seek
to deal with the welfare of the in-
dustry it 15 atleast not unwelcome to
us

As I have already stated, Sir, the
Bul guffers from some inherent weak-
nesses. If we glance through the his-
tory of tea industry in our country we
will find that it had started with the
British owned tea gardens in India. I
have visited a few tea gardens and
having spoken to the owners of these
tea gardens I have come to the con-
clusion that the tea gardens of our
country are nearly 30 to 40 yearg old.
After independence the Britishers left
the country and the ownership of
these gardens passed on to the Indian
business; community. As far as 1
know, Sir, during the post-indepen-
dence era there has been hardly any
improvement in the number of tea.

*The original speech was delivered in Bengali.
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gardens or expansion of the area
under tea. The Indian business com-
munity who owned these gardens have
been exploiting them to harvest maxi-
mum profit out of them without in
the Jeast caring to look {o the welfare
of the workers or making fresh in-
vestment in the industry for its deve-
lopment. They have infact, gs the
proverb goes, killed the goose that
laid golden eggs. In these circums-
tances an out right nationalisation of
the industry would have been ithe only
answer but the present Bil) has done
nothing in this direction, and it pro-
poses to restore these gardens to the
present owners and thereby permit
them to be exploited by the business
community for their personal interest
once again. Still 1 hope that the hon.
Minister would endeavour to move fn
the direction of nationalisation before
long,

1 would now discuss a few provi-
sions of the Bill. I would deal with
Section 16B of the Bill. Under Sub-
Section (a) it has been stated, “the
tea undertaking or, ay the case may
be, the tea unit, has made losses in
three out of flve years immediately
preceding the year in which such
opinion is formeq etc”” Now, S, it
has not been explained in this Bill as
to the reasons which are responsible
for the recurring losses which these
tea gardens are suffering If the
loss is inevitable then in that case,
Government take over of the tea gar-
deng will not cure the disease. On
the other hand if it is due to mis-
management, negligence of the owner
or other reasons then there is no jus-
tification for giving these tea gardens
back to these very owners afier im.
proving their health because once again
they will turn sick,

Sub-Section (b)
weads as follows.

of Section 16B

“the average yleld of the tea
undertaking, or, ag the case may
be, the tea unit, during three years
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out of five years immediately pre-
ceding the year in which such opi-
nion is formed has been lower then
the distriet average yield by
twenty-filve per cent, or mure,”,

1 would like to gubmit in this con-
nection, Sir, the provision of taking
the gistrict average yield may not be
a safe yardstick to consider the issue
and it may not work in the interest
of the industry.

Sub-Section (d) of the same section
read; as follows;

“the tea undertaking, or, as the
case may be, the tea unit, i being
managed in a manner highly detri-
mental to the tea industry or to
public interest,”

Here also I feel a little more elabora-
tion was needed to clarify what was
meant by public interest what would
constitute detrimental to the tes in-
dustry 1In the absence of these de-
tails more complications may arise.
The concluding para of the same Sub-
Section says that:

“the Central Government may
make, or cause to be made a full
and complete investigation into the
affairs of the tea undertaking or, as
the case may be, the tea unit, by
such person or body of persons as
it may appoint for the purpose.”

Through this provision the Govern-
ment would have an investigation con-
stituted through an officer and no time
timit has been prescribed for conclud-
ing and completing these investiga-
tions, It is our experience, 8ir, that
whenever such investigations are held
they are prolonged unduly and it
often goes in the favour of tea gar-
den owners, Therefore, I fee] that in
order to lend finality to the matter a
time limit for holding such investiga-
tions should have been provided. 1
would now deal with Sections 16D
and Section 16E respectively. Read-
ing both these sections I do pot find
much difference in these two, exceépt-
ing that in one before taking over the
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management the Central Government
‘would institute an inquiry and in the
latter case under certain circumstan-
ces the Government would justify to
take over even without an investiga-
tion. But the tragedy of the matter
In that in both the cases the manage-
ment will ultimately be transferred to
the owner himself. I consider this to
be very unsatisfactory state of affairs;
it would be just like a patient who
suffers under the treatment of a
quake and out of pity we take him to
a good doctor and make him free from
the allment and send him back to the
quake again. Under Section 16H it
hag been provided that on the app'ica-
tion of the owner of tea garden to the
effect that the purpose of take over
has been fulfilled the notification en-
forcing the take gver can be cancell-
ed by the Central Government This
protvision of the Bill to my mind is
absglutely redundant because it gives
powers to the bureaucratic officers to
manuplate lhings either in their cwn
favour or in the favour of the tea
garden owners, I am sure the Gov-
ernment would provide adequate safe-
guards to see that bureaucracv has
not unfettered powers to deal with
such a situation.

In the end I must record my sense
of utter disappointment that the pro-
visions of the Bill are heavily loaded
in favour of the owners of the tea
gardeng and it does not speak any-
thing about the welfare of the work-
ers who are the back bone of the in-
dustry. Even then I have to say that
the objects of the Bill being good that
is to say since it tries to improve the
conditions of the tea industry T ex-
tend m+ support to this legislation

SHRT B K. DASCHOWDHURY
(Cooch Behar): Sir, I welcoms the
hon. Minister for bringing forward
this Bi'l before the House and his
sincere effort to bring forward this
Bill and have it passed in this session
ftself,

Sir, it is a longawaited measure
Everybody will heartily welcome this.
But, 1 must say at the outset that
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there are certain provisions in the
Bill itself, though on a very limited
scale, about which gome of us or at
least those who know about the tea:
industry are not satisfled.

What is the basic reason for his
bringing forward this Bill to-day in
this House? In the years past, there
was a clamour that some tea gardens
were being declared as sick or were
being wound up thereby throwing out
the labourers in the jungle. As a re-
sult, the total teaplanted area has got
a tendency to get mimnused That
was because of the mismanagement of
the tea unit by the plantation owners.

Now, in order to overcome all those
difficulties, and looking to the aspect
of production and the conditions of
the labourers so that they might not
be thrown out of employment, they
have come forward with this Bill,
That s the basic idea behind this Ball

It was stated on a number of occa-
sions that the present Act, the Tea
Act of 1953, does not provide such
powers to take over such tea gardens.
And that iz the basis for this Bill 1
would not go into anything which has
not been mentioned here But I
would only mention that the Hon
Minister ought to have considered
this before hand whether the Tea
Act of 1953 required a total overhaul
or a total change I say that a snbs-
tantial change js required therein be-
cause the conditions that were prevail-
ing in the year 1853 and the condi-
tions to-day are substantially differ-
ent. What is more even the Task
Force appointed by the Government in
the Ministry of Commerce had sug-
gested certain major targets at least
in the coming decade. That is in the
next ten years' time, they have sug-
gested that the exrort earnings from
tea should he to the extent of near-
about Rs 400 crores and attempts
should be made for that purpose. And
Government have been further put-
ting pressure or at least they have
been trying to induce the plantations
or the growers in that regard. What
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33 more, there has also been an in-
crease in production from 280 million
‘K.G.s about 23 years before, to about
00 million kgs. to-day. It has doubl-
ed jtself. The Government, for all
these reasons, ought to have consi-
dered what further machinery is re-
quired to get a total overall better
control over the production and dis-
tribution of tea,

Coming to the Bill itself, we find
that not all tea units or companies
have been included there. But in the
proposed section 16A(1)(b), under
the definition of ‘company’, we find
that; “‘company’ means a company
within the meaning of section 3 of the
Companies Act, 1956,

Now Section 3 of the Companies Act,
1956 speaks of only companies which
are registered in India, or what is
known as ‘Indian Companies’. But
what about the other companies, aterl-
ing companigs? Those companies are
not registered in our country.

SHRI INDRAJIT GUPTA: They are
not sick,

SHR1I B. K DASCHOUDHURY:
“While I agree with the hon. Member
that at the moment they are not sick,
in future, who knows what might hap-
pen? They might also become sick as
well. Who knows. Or by these dirty
manipulations and manufat tures by the
owners of those companies, they will
declare certain portions of those areas
as sick and certain others as not. So
far ag this Bill is concerned. ... (Inter.
ruptions).

Further, certain tea gardens as a
whole or particular sections of it,
+where separate accounis are maintain-
<d, can also be taken out of it.
Therefore, I fing that there is a
serioug  loophole,  Therefore, we
should at least include all the
plantations, covering all the com~
panies, and not limit ourselves as
in the Bill only to the Companies as
defined under section 3 of the Indian
Companits Act.

1 would ke to quote here the parti.
culer or the rfelevant portions, ‘

Bection 3 sub.section (2): )

“(2) Unlesg the context .stherwise
requires the following ecompunies
shall not be included within the scope
of any of the expressions defiued in
clauses (i) to (iv) of sub.section (1),
ang such companies shal} be deemed,
for the purpose of this Act, {o have
been formed and registered outside
India‘ —"

There is a provisio also which I
quote:

“(a) a company the registered
office whereof is in Burma, Aden or
Pakistan and which immediately be.
fore the separation of that rouniry
from India was a company as defin-
ed in clause (i) of sub-section (1);”

These are not to he
Company as such.

termed as a

Therefore, Sir, I would request the
hon Minister to give serious thought
to this matler so as to include &l the
companies. As the hon. Member
rightly mentioned that probahly these
companies are sick, but in future they
might he .

Further, Sir, as we proceed with the
Bill we find:

“(a) the tea undertaking or, as the
case may be, the fea unit, has made
losses in three out of five years im-
mediately preceding the year in
which such opinion is formed: or

(b) the average yield of the tea
undertaking, or, as the case may bhe,
the tea unit, during three ysars out
of five years immediately preceding
the year in which such opinion {s
formed has been lower than the dis-
trict average yield by twentv-five
Per cent, or more; or

(c) the persons owing the tea um-
dertaking, for, as the case may be,
the tea umit, have habitually made
default in the payment of wages or
provident fund dues of workers and
other employees or rent of the lumd,
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or duties of excise, or guch other dues
as they are under an obligarion to
pay under any law for ihe time be.
Ing in force;”

These are the reasons which have been
glven, After ihvestigation if these
things are found then only iake-over
ts done. I would like to point out
whether in the parent Tea Act of 1953
there are not similar provisions—not
on the question of take-over—to take
certain action In case of default in the
payment of provident fund and other
dues? If it ig so whether the present
Sections are being wproperly applied
against those planters and, if so, in
how many cases? I know in many of
the cases those things are not being
properly applied.

1527 hrs,

{SHRr P. PARTHASARATHY in the
Chair]

In this connection, I would like to
refer {0 cne very interesting case,
namely, that of Gaya Ganga Tea
Estate in Darjeeling district. The
hon’ble Minister knows very well of
this case. In that company in the
matter of subsidy for re-plantation it
was found that a fraud was committed
by this plantation owner. Even after
it was verified by the Government
surveyors we found on some alibi or
the other, by the party, that is, solici-
tor's notice etc., on that plea proper
measures were not being taken against
them. May I at least know what
administrative action is being taken
in such cases? If apart [rom the
parties concerned—Tea Board on the
one side as subsidy giver and the
plantation owners on the other side—
there are certain administrative per-
sonnel who are involved, I would like
to know, why at least no departmental
action was taken against them. 1
apprehend that in spite of the specific
mention, namely,

“such other dues as they tare
upder obligation to pay under any
law for the time being in force.”
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no action could be taken. I would
urgé upon the hon, Minister on this
score that it should be seriously taken
into consideration, because in the past
we have seen that it has not been done.
Here I would refer you to Sub-section
(3) of Section 16(B) (3).

“(3) The person or body of persons
appointed to make any investigation
under sub-section (1) or, as the case
may be, sub-section (2), shall have
the same powers as are specified in
section 18 of the Indusiries (Develop.
ment and Regulation) Act, 1951.”

8ir, it 1s a blankel power that hag been
given ang almost on the same model as
the Industries (Dcvelopment and
Regulation) Act 1951, as it has been
amended. But there are certain other
sanctions also in that Act, in 1974 only,
that 15, hardly 14 years hefore, the
Industnies (Development and Regula-
iion) Act was amended and the period
wags extended from 10 years in the case
of iake-over of management to 12
years On the one hand, under sub-
section (3) of section 18(B) they have
been given all powers under section 1§
of the Industries (Development) Act
1951 without any of the sab-sections
AB, ABC, FFF etc, etec and they have
deall with the whole question in 1t
totality But in certain other rections
we find that 1t has been limited only
tc two years and not 12 years. 1t was
the considered opinion of this augusi
hon, House that in the case of take-
over, units mentioned in the srhedule
of the Industries (Development) Act
should be included within the term
‘industry’. and tea plantations had not
been included therein. But now when
it has been included therein, why has
the period been minimised only to twe
years instead of 12 years. In the case
of special ecircumstances, where this
take-over hag to be considered, the
period has been minimised from 12 to
2 years. Thig is another lapse.

Now, I have another point to refer
to. There is a provision in the Bill
that it should be taken up in the first
course for five years and then iwe
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yearg by annual increment by one year
and one year, but in any case it shall
not be for more than seven years. But
tea plantiations reguire sufficient time.
what ig known, as the gestation period.
If new plantations are there, it takes
about six to elght years to give its
minimum tes bushes, But we find that
after a tea garden has been taken
over, when it will start giving its
tea bushes, afler a period of six
to eight years, on the completion
of the seventh year, the garden is
to be handed back to somebody
else. What is the provision? The
earlier speaker hag referred to
section 18(H). It has been clearly
stated therein : that if at any time it
appears to the Central Governmeat on
tha application of the owner of a tea
plantation that the grounds fur the
take.over had been fuliilled by an
order under Section 16-—1 that garden
would he given back, it the Central
Government so feel, to the owner, But
it has not been mentioned in what
wmanner it wiil be given Lack.

Now, suppose in a gerden, 1u the
course of seven years time, an invest-
ment has been made to the oxtent of
Rs, 10.0 lakhs; and in the course or
seven years Rs. 10 lakhg could not be
realised out of the profits, because the
profits will start coming cnly afler
three or four or five or even six years,
or whatever it is, out of which that
sum of Rs, 10 lakhs or the particulor
balance could be paid. Why could not
two or three more lines have be.n
added here, to the effect that if there
be any balance, after considering the
profit and loss, when 1t will bLecome
healthy when from the sick stage it
comeg to the health gtage, then this
should be the manner or these should
be the terms and for balance pay-
ment, the entire garden should be
pledged or mortgaged either to the
Government or if there is a vrivale
person to that private person, or to
the Government Corporation or Stote
Tea Corporations or to the TTCI or
whatever other authority it may be.
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But I think there has been z serious
lapse in this regard, Bo, this is an-
other serious lapse,

Finally, the whole drafting ha¢ been
done very badly. The hon. Minister
might very well argue ‘Why?, No’, it
has not been sald that Government
will not take it, because on the floor
of the House, also, he said that if &
State Corporation, as for example, the
Assam Tea Corporation or the State
Corporations in the respective States
where there are tea gardens come for-
ward, it can be handed over to them
also. It could be seen from ather
angles also. Even the private persons
would like to take them over. I may
tell you that already the private tea
planters or some of the tea magnates
have formed a sort of Corporalion, or
a sort of company, with the special
objective that whenever the sick tea
gardens are taken over, an order will
be passed that the management of
those gardens will be entrusted to
them; and these veople will have all
the entitlements to raise funds from
the nationalised banks and other
sources. While you are givir* them
all scope to have financial assistarce
from nationalised banks for the
management of these gardens, why do
vou not say very clearly that after the
take-over, it will only be given to the
State Corporations, co-operatives or
the TTCI? As a matter of fact. the
TTCI is already functionina and func-
tioning effectively managing one of
the tea gardens in the Darjeeling Dis-
trict, and in course of tume, we fzel
that it can do very well. And if it be-
comes S0 necessary, people from the
industry side can also be brought in,
and their services can be utilised, in-
stead of plving them to the private
tea magnates.

These are the points which I would
urge upon the hon. Minister to ¢mm-
sider seriousty. Firstly these gardens
should mot be handed over back even
after seven years to the original
owners. In case you find that #t is
profitable, and it gives vou mora pro-
duction and better quality tea, if
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fecessary, you may pay them some
compensation, if you feel so, consider-
ing the cirtumstances. Secondly, it
should be handed over only to the
State Tea Corporations or the TTCI
or co.operativeg or other Government
agencies. Thirdly, the serious lapses
here and there should be taken care
of, and all companies, whether today
or tomorrow, should be covered by
this Bill.

With these observations, I hope that
the hon. Minister will give his due
consideration, and I welcome the Bill
and support it.

DR. RANEN SEN (Barasat); Sir, I
will begin by saying that this Bill has
come before the House rather late,
but better late than never. This ques-
tion has been hanging fire for the iast
four years The West Bengal Gov-
ernment wanted to take over certain
sick tea gardens in 1872. The Assam
Government wanted to take over some
sick and closed gardens in 1972. This
question was raised in “this House
over and over again, but the whole
thing was kept pending on this plea
that a task force would be set up to
go into the question of the tea indus-
try. The task force was set up in
1973, after one full year of the at-
tempts made by the West Bengal and
Assam Governments and by some of
us in this House asking the govern-
ment to take over the sick and closed
gardens. In reply to a question of
mine, the minister said on 21-12-73
that the task force on the industry has
examined the question of closed and
sick tea gardens etc, The repor{ of
the task force, though demanded to
be laid on the Table by the members,
has never been laid as far as I can
remember. I do not know why. Any-
how, the report of the task force was
before the minister in December 1973
and their recommendation was to take
over these gardens. Years 1974 and
1975 passed by and we_are in the
middle of 1976. Two and a half vears
later, the minigter has come forward
with this Bill, which is full of serious
defects. He {8 a good friend of ours
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and I have no quarrel personally with
him. The least I can say is that the
Bill does not cater to the needs of
the hour. The first defect 18 that the
Bill seeks to take over sick or closed
units, nurture them with government
money and hand them over fo the
original industrialists or some other
persons. The second 18 that the Bill is
unnecessarily amending the Tea Act.
The Government should have made
some provisions in the Tea Act itself
which would have been much better
than the provisions of the Industrial
Development and Regulation Act. The
thirg is that because they are bogged
down to this Act, the workers rights
will be jeopardised. I will come to
that later on.

Now, there is a sordid history be-
hind ths Bill. The Minister has said
certain things about the financial diffi«
culties, managerial erisis and all that.
The Tea Association of India which
1s the Association of big people had
said something in the year 1972, Un.
fortunately, the Mimister is mouthing
some of them, The Minister has said
certain things. Why the demand for
take over came from trade unions,
some political parties including his
party? The British had started selling
these gardens in the year 1945.46 and
the plantations during the war years
were neglected. Even before, they
were neglected. According {o the
Barua Committee Report—you know,
Sir, Mr. Barua was our colleague in
the Third Lok Sabha and he was a big
tea magnate—50 per cent of the bushes
are 50 years old. And on the footsteps
of the Britisherg entered Indian intre-
preneurs. These tea magnates wanted
easy and quick money. Even today,
there are 310 gardens managed by
sterling companies and they produce
45 per cent of the total production in
our country. This is according to the
Report of the Tea Association of India,
the association of big people. And so,
our tea plantations were neglected,
Our Tea Act is unlike the Coffee Board
Act. Under the Tea Act, the Tea
Board does not have that much of
power as the Coffee Board has. The
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result is that some Indian enrepreneurs
who wanted easy money, had started
sending their things to local market,
under cutting each other, and they got
un-accounted money, which is black
money.

As 1 have sald earlier, there is a
sordid history. The Government has
to launch several cases against these
ten garden owners. I have got ao-
other list with me. This was sup-
plied by Mr. D. P, Chattopadhyaya to
me in the course of questions and
answers on 112,74 in which I had
asked a question as to how many
cases had been instituted against the
tea gardens. I am connected with the
lea Plantation Workers' Federation,
Therefore, 1 have to go through all
these things, here also, and outside,
He gave a list of 71 gardens of West
Bengal alone, against whom cases have
been instituted, on various counts. }
do not want to go into details. 7 or 8
proceedings have started; and show
cause notices have been issued, This
is one thing. They are violating
everything: the Plantation Labour Act,
the Tea Act and all the laws of the
land, so much so that the Government
had to institute cases against 71 gar-
dens. Thisg is an industry which had
refused to pay land revenue to the
Government of West Bengal. I was a
member of the Joint Select Committee
on the plantation labour amending
bill. We went to the areas in the
whole of Assam and West Bengal rnd
heard the same story. The repressn.
tative of the West Bengal Government
who was with us, said that those
fellows did not pay the rent and the
land revenue, He said this in front
of the employers themselves. They
kept mum, s0 much so, in “Business
St;;xdard" of 3ist March 1978 it s
said:

“After the Act was enforced....’
that is, after the acquisition Act of
1953 which wag adopted on the 15th
April 1955,

“....all the lands under the tea
estates became vested with the Gov.

ernment and the owners of the gare
dens were under obligation to sign
formal léase agreements with the
Government. But quite a goed
number of gardens did not sign
lease agreements and they also
pleaded their inability to pay the
enhanced rates of land revenue and
excise duties.”

MR. CHAIRMAN: Why don't you
enumerate your objections to the new
bil? .

DR. RANEN SEN: This is relevant,
Sir. Otherwise, how can I explain
what all I have been shouting about in
Parliament for the last three years?
He spoke of the absence of proper
managerial activity; but it 18 not a
question of the absence of managerial
talent. In the report of the Govern-
ment itself, it is said that there is
total mismanagement of the tea gar-
dens, There have been cases of steal-
ing of pilferage and of running awav
with the money of the Government.
They have gobbled up much of govern.
ment money. He knows it. I can give
another instance, There are two gar-
dens, by name Sonall and Rupali; the
former means golden and the latter,
silvery. The owner ran away with all
the machines and instruments quietly,
leaving the workers in the lurch; and
before that, he had gobbled up nearly
Rs, 18 lakhs from the United Bank of
India, from Government and from all
the sources. This is how some of the
tea houses have been managed. I will
again quote another very important
thing. I am very sorry to note that
in spite of knowing all these things
fully, he did not mention anything
about the activities of these people.
Again, in reply to my question Mr,
A. C. George had given information
regarding the financial assistance
which these tea gardens were getting,
i.e. financial assistance in the form of
loans and subsidy. He said that the
assistance was given under:

“....Plantation ¥inance fcheme
snd Re-planting Subsidy Scheme
respectively for re-plantatlon of old
and uneconomic tea areas. The
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quantum of loan has been increased
from Rs, 7400 per bectare to
Re. 11,230 in plains; and from
Rs. 9800 per hectare to Rs. 13,750 in
hills....”

4. an increase of nearly 25 per cent
to 40 per cent.

Even then they did not modernise
fhem or did anything of that sort. In
consideration for the loss sustained
in uprooting them and replacing plan-
tations, this in general has been
brought within the purview of the Re-
planting Subsidy Scheme and the un-
seconomic tea areas have been made
eligible for the subsidy irrespect of
‘the age of the bushes. This reply was
given on the 24th of August, 1973. I
have said earlier that the loans taken
from the banks have heen gobbled by
many of them,

The provident funds of the workers
‘have not been paid by quite a large
number of tea gardens. As far as
housing loan is concerned, they refuse
40 teke it, and whenever they take it,
‘they build bungallows for the officers.
As far as the workers are concerned,
they have not got their houses. We
have seen it ourselves, and as a result
of that, Mr. Raghunatha Reddy knows
‘that we, all the Members of the Joint
‘Select Committee, openly accused the
employers, in the Joint Committee,
who were called to give evidence be-
fore that Committee the Plantation
Joint Committee.

Then the medical expenses have
been cul. The hospital facilities have
been cut down. Now, there were
group hospitals in the tea gardens.
‘They are now being cut down one after
another. The Plantation Labour Act
is violated on all counts But still it
is a very vrofitable industrv. There-
fore. you will find that there is a rush
‘to buy even the sick gardens, bv some
tea garden owners Mr. B. K. Tyss-
chowdhury has said rightly that there
are many olaces where certain co-
ovevatives have been forfned by some
ot these gardaw owners. B0, those
veople think that when the manage-
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ment of such gardens changes hands
through a legal deed of sale, the new
owners can always say so many things
about these gardens. I have no quarrel
with those fellows who are rushing
to purchase these gardens. But I say
this knowing full well all these things.
The Industrial (Development and
Regulation) Act is very bad from all
respects, from the point of view of the
consumer and from the point of view
of the workers.

With Government's money, some
sick gardens will be nurtured. After
doing it. are you going to hand them
over to some private party or to some
other guy who wants to start them?
The Government's money ig sacred
money it is public money,

Now 1 come to some of the provi-
gions of the Bill. According to the
recommendations of the Task Force,
they have made certain provisions.
Kindly see Section 16D(1). It has been
mentioned by Mr. Daschowdhury, But
here I am also mentioning it. I say
that the provision of the Industries
(Development and  Regulation) Act
has been made worse. There, at least
ten years’ time was given for the
Government to keep the management
and hand it over to some people. Here,
after five years, only two more years
have heen given. It does not exceed
two years. That means there is a
time limit of seven years. Already,
the idea of the Industries (Develop-
ment and Regulation) Act is bad. It
ig made worse here,

Here also, it is made very speci-
fically cTear, in Section 16A, last sen-
tence:

«,...shall vest in the owner of
that undertaking or unit.”
So, the same person who has done this
black deal will be handed over the
powers again.

The last point that I want to make
is this. In this amending Bill, the
Government have taken recourse to
Section 18FB of the Industries (De.
velopment and Begulation) Act. What
s in that Act? I remember, probably,
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when Mr. Moinul Haq Chaudhuri was
the Minister of Industrial Develop-
ment, there was an amendment
brought in the House and a lot of dis-
cussion had taken place. Ultimately,
the result has been thig provision in
the Act. Here, it is stated:

“18FB(1) The Central Govern-
ment may, if it is satisfled, in rela-
tion to an indusirial undertaking or
any part thereof, the management or
control of which has been taken over
under Section 18A, whether before
or after the commencement of the
Industries (Development and Regu-
lation) Amendment Act, 197! or
under Section 18AA or Section 18
FA that it i3 necessary so to do in
the interest of the general public
with a view to preventing fall in the
volume of production of any sche-
duled industry, it may, by notified
order declare that.

(a) all or any of the enactments
specified in the Third Schedule shall
not apply or shall apply with such
adaptations, whether by way of
modification, addition or omission
(which does not however affect the
policy of such enactments) to such
industrial undertaking, ag may be
specified in such notifieg order.”

Now, here it is stated that the
Third Schedule of this Act will be in-
volved. What is the Third Schedule
of this Act? The Third Schedule lists
three Acts, the Industrial Employment
(Standing Orders) Act, 1946, the In-
dustrial Disputes Act, 1947 and the
Minimum Wages Act, 1948, 1t ig for
these three labour laws for which the
workers had fought for years Even
before the time the hon. Minister be.
came a politician, the workers were
fighting and, in spite of all the loop-
holes, the workers got these three Acts
which gave them some protection. By
bringing in this amending Bill the
working class i8 being affected very
adversely, Therefore, I say, this
amending Bill is unnecessarily tagged
on to this Act without properly amend.
ing the Tea Act which the hon.
Minister was in a position to do. He

could have taken the powers under the

Tea Act. The Constitution gives that
authority to the hon. Minister and
many of the loopholes could have heen
plugged.

In the circumstences, with reluct-
ance and with a critical eye, I say, I
have to support the Bill and, again, 1
conclude by repeating the same thing
that something is better than nothing.
Let us see how the things shape.

With these words, I have done.
168 hrs,
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SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): Mr. Chair-
man, Sir, 1 congratulate the Govern-
ment, and particularly the Minister,
for having brought thig Bill, which has
been pending for long, and which was
demanded by a large number of peo-
ple working in the tea garden areas
as well ag the people connected with
this trade. Though there is an adver.
tisement ang publcity for Coca Cola
drinks that every time is Coca Cola
time. 1 think, it is true substantially
that every time 15 tea time. As a
result, tea has become a lhnk of our
life and tea is identifying our iden-
tity as Indians as well asg Asians. In
the matter of commerce and trade, as
well as in our genera]l national con-
text, tea is of vital impcrtance and
the tea gardens and its problms are
to be looked into from a national
angle ang the Government of India,
specially the Ministry of Commerce,
should look into the problems much
more deeply,

First ot all, I would lixe to put a
question to the hon. Minister about
the Government’s policy The cther
day, I was listening very patiently the
sgeech of Shri T. A. Pai, the hon.
Minister of Industry about his indus.
trial outlook and industrial policy.
He very clearly stated or. that day
that the basic approach of the Gov-
ernment is to invest financial re-
sources not in those sick units where
there will be no return and the Gov-
ermment is no more interesteq to
develop any sick unit, but to intro-
duce new things. And if at all Gov-
ernment decides to develop any sick
unit the Government should own
responsgibility for it and not hand it
over back, to those hands who ex-
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ploited it. I feel that there iz a
difference and contradiction in the
concept of Shri T. A. Pai in his in.
dustria] approach of investment in
the sick unitg and the approach of the
Ministey of Commerce in this Bill
Here, it has been clearly stated that
if not after five years, after seven
years, it will be given back hands of
the owners of the tea garden, It has
been clearly stated that Government
do not have sufficient power to regu-
late and control the business and the
activities of the management so as to
take it over and to control it for a
particular period if it does not give
gooqd results; it has come to the notice
of the Government and the Govern-
ment sufficiently feel that the private
management of the tea units and tea
gardens have deliberately tried to
destory these units and have tried to
perform the role which wag not expect=
ed of them. If the Government have
come to the conclusion to take over
the management of a particular unit
after having seen the nature and
behaviour of the tea magnates unit
the tea industrialists, why again Gov-
ernment considers it proper to hand
over the management back to them
after having nursed them for five
years I cannot understand that. The
tea gardens, the oldest ones and the
modern ones, varv from thirty years
to fitty years in age. And during this
period, the Government will agree
with the Members, the private manage..
ment has shown not even slightly
their patriotism with regard to this
trade and commerce which earns the
highest amount of foreign exchange
for the country. There ig no modern
machinery imported from out:ide, to
expand the productilon capacity. There
is no modernisation of the tea gar-
dens. There ig no fresh pl-ntation
undertaken. There is no new bush-
ing. Moreover, indiscriminately the
management was allowed fo retrench
the employees and conceal the provi-
dent fund, All these things have
really brought chaos in the tea trade
in the last few years, These are the
actual fruths before the Gevernment.
But it hag createq a doubt in the
minds of the Members why the tea
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gardeng should again be nandeg over
to private management ‘lie other
day only I referred to this question
I had a talk with a few people of the
Indian Tea Planters’ Association
They are anxiously awaiting the pros-
pects of the Bil] not in g manner
that they feel guilty of their miscon.
duct but sumply thinking that within
the next 5-8 years the tea gardeng
will again come back into their hands
It will be wrong on the part of the
Government after knowing full-well
the true character of th.,s manage-
ment in the last so many years again
to hang them back to them

The secong point I want to highlight
i this debate 15—~ would not like to
go into other matters with regard to
their management after the take-over
The Minmister has stated ag also 1in
the Bil] 1t has been clearly specified,
that after the take-over the Govern-
ment propose to give ther) beak to he
managed either by a public sector
corporation or by public sector mana-
gement or some private agencies or
companies or private 1individuals
Already there 15 one Ta21 Planters’
Association which 1s  largely being
dominated by that big business house
i our countrv the Goenkaq who are
already 1n the Jute trade— they domu-
nate the IJMA—thev are already 1n
textiles and they have now stepped
mto tea industry and captured or
taken over the ownership in their
name or In benam: of a number of
tea gardens which were earlier owned
by the British or by some other peo-
ple Bengalis and non-Bengnlis The
Indian Tea Planters Association which
18 largelvy dominated by this  busi-
nesg group hns branches 211 over the
country and they commang the iea
trading market a. also have many tea
gardens and 1f the Bidls concept 1s
that utimately 1t is g~ing to be
managed by thig group I dc not know
the basic purpose of the Government
in taking over sick tea gardens These
are the 1ssues which appear to me to
be coutradictory to the bad~ approach
of the Government of 1India as also
our {industrial and financial pohey
when T see this Bill and specially 1ts
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contents and objects.

The other important thing ig ahout
Some recent happemings i the barks
Before the Mimwster thinkg fit to um-
plement the Bill and go and select
the tea gardens for take-over, I will
request him to consider one thing I
am not aganst any Bank or its man.
agement but I have substantial and
sufficient reasons to believe that some
officials of the Bank oflicials of na-
tionalised banks whether it 1z United
Bank or United Commercial Bank,
before they were national.sed and
after their nationalisation, are playing
a very peculiar role in the tea garden
units Somehow or other they have
brought the managements of sick or
healthy tea gardeng ir1o their custody
by building persona] relations or per-
sonal ccontacts and are trying to give
them loans sometimes v olating the
bank 5 policy or somet:mes hiding the
bank s policy 1n a manner which will
affect the ownership and proprietor-
ship of the tea gardens trom thig end
to that end Thig hag be.ome a regular
problem I would reque<t the Finance
Minister to make a through inguiry
into the affairs of the hanks financing
of tea gardens in the past 4-5 years
The other day <some wo-xing class
friends of mine came to me with posi-
tive documents and prunfs There are
examples 1n Darjeeling where some of
my comradeg 1n the Yoatn Congres:
have taken over the management of
a tea garden forming a worhers co-
operative I talkeq to them and asked
them  whether they are earmng
profits But since it 1s hypothe-
cated to the bank, that question
doeg not arise It will be calcu.
lateq with the bank but working
people are getting their wates in ture
and thev are very happy $So it gives
anothey indication that 1f (Government
decides at all that the public sector
corporation cannot manage it Govern-
ment should try as a second step to
from workers' co-operatives with heal.
ihy trade union leadership I think
that the trade unions will co-operale
in thig regard

If Government finds that there 1s no
option left, then the Government can
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think of going back to their original
position, When all these optiong are
<open to the Government, 1 do not think
that Government ig trying to tell us
that it should be managed by a private
it should be sent back to the indivi-

dualg after giving it help for seven
years,

The tea industry is another problem,
I spent my boyhood for six years in
the tea gardens. I know a little bit of
it, though not the commercial aspect.
Electricity is a vita) thing in the tea
garden areas. The regionr where these
tea gardeng are localed starts from
West Dinajpur and ther goes to Do-
oars upto the Terai Valley in Darjeel-
ing and then to the Brahmaputra in
the North Eastern Region. In that area
there is an acute shortage of electri-

city. There wag acute shortage of gene-
rators,

The tea garden owners had fo pur-
chase diese] units. The generators
which were supplied but not ufilised
were sold in the black market. This is
the reason why productivity could nat
improve in those tea gardens for years
together. Thi; matter may be looked

into before the things are finally sett-
led.

I do not extend my speech citing
irrelevant matters. I only want to
know from the Minister—

1. Is there any basic contradiction
in regard to the industrial policy or
approach of the Indusiwrial Develop.
ment Minister with regard to the
sick units ang its proper manage.
ment and—investment and the policy
of the Ministry of Commerce in this
vitay trading centre which earns
valuable foreign exchange?

2. Is the Minister sufficiently con-
vinced that the amendment of the
Act is pecause the private manage-
ment could not sufficienily manage
certain units ang they are largely
responsible for making the healthy
unitg sick? If so, why is Government
thinking of giving it back to the pri-
vate individuals after nursing it?
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3. In the present context, wher«
ever the industria] units or the tex-
tile units have been taken over and
where these have becn managed by
the publie sector corporationg or a
body or public enterprise or a pri-
vate body of individuals, where there
i8 a large number of vested interest
of the same.trading community or
trading centre, would it help the Go-
vernment because this Bil] would
ultimately either help the country or
it may further take away the res-
ourceg of the Government. It may
either make it healthy or it may help
the people who plundered the res.
ources from the tea gardens

With these words, I conclude.
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wirewn ol wry ¥ wrar wify  witfie
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“,...the Central Government may

it it ig of opimon that it is neces-
sary,....”
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st uwTwate svest gt o W
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=t orweg T el oY, WY
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It is not mandatory. They have got
discritionary power. Futher:

“If, atter making or causing to
be made any such investigation as
ig referred to in Section 16(B)”
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THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADHYA-
YA): Sir, I woulg like to put on
record my gratitude to you and
through you to the Hon’ble Members
who have come forward with cons-
tructive suggestions and occasional
criticisms of the Bill. Sir, ag I have
slready stateq in the Statement of

Objects ang@ Remsons of the Bill, the
purpose of the Bill i rather limited.
Understandsbly, many issues relating
to this important industry had been
raised by the hon. Members of this
House and for unierstandable reasons,
1 will be confining myself to the points
which directly relateg to the Bil for
the consideration of this House,

Sir, it seems that there is a persis.
tent impression that after nursing the
gardens for five or in <ase where
necessary gix or sevepn years, we pro-
pose to hand over the gardens back
to the mis.-managers, For the mis~
management sf these gardens by
those persons, we were obliged to take
over them,

Now, I would like to dispel the mis.
impression. Certamnly, it is not our
intention to hand over the gardens
back to the mis-managers.

SHRI INDRAJIT GUPTA (Ali-
pore): Your intention is not in the
Bill

PROF D. P CHATTOPADHYA-
YA: The hon. Member is a lawyer,

SHRI INDRAJIT GUPTA: I am
not a lawyer. Let me correct you.

PROF. D. P CHATTOPA-
DHYAYA: Not g professional law.
yer, but a qualified lawyer.

SHRI INDRAJIT GUPTA: I bave
not read law in my life.
PROF D P. CHATTOPA.

DHEYAYA: There ig sufficient provi-
sion in the Bill that, i? necessary, dur-
ing flve years Or seven yesrs as the
case may be, for nursing the health
of this industry or beyond that after
five years or six yearg as the case may
be, we may take appropriate steps in
ensuring not to hand over the gardens
back to the original owners. Now,
what steps we will take at this junc-
ture, we neeq not conjecture or spe-
culate. But one thing I have already
saig st the beginning that Government
had no intention to spend money over
these gardeng and hand over thern
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back to the people who are responsi-
ble for making them sick. The ques-
tion is a related question, We do not
want to resort to accusations and
herefore thege are the larger issues
and we are jimmediately concerned
with taking nver the management and
to ensure productivity and employ-
ment of the pergons xho have lost
their job and the means of earning
because of the closure. So, these two
objectives are our immediate inten-
tion to realise. When these objec-
tives are realised, we can at the ap-
propriate time take the necessary
consequential  decisions. What I
would like to be on record is that
the Government has no intention to
hand them back to the owners who
are responsible for the mismanage-
ment.

A point hag been raised, why flve
or seven years ard not beyond that?
The answer is, five or seven years
constitute a ¢nod enough time scale
necessary for nursing the units beck
to their normal gond health. We do
not visualise the possibility of requir-
ing more than seven years to restore
the health of these gardens. Paralle-
lism of other industrial units breaks
down in thig case There may be some
industrial units whier= a longer pctiod
may be called for. Bu: even taking
into account the gestation period
necessary for the bushe: of the lea
gardens, I think in five plus two years,
it that is necessary, the restoration
purpose could be achieved.

The other point is, what happers
after five or seven years? In sowe
other cases. we have taken measures
of nationalisation, In this case, I
am not saying at this stage that we
will nationalise because that ig a pre-
mature utterance and we are not con.
cerned with it in this Bill. In the
cage of NTC—mills which are also un-
der the administrative control of this
ministry, initially the mills were
taken over for managing and restor-
ing their health ang not for nationali-
sation, Thereafter, the government in
its wisdom thought that nationalisa-
tion was called for and the necessary

legislation wag brought before the’

House.
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DR. RANEN SEN: Suppose you do
not nationalise. To whom will you
hang them ovar?

PROF, D. P. CHATTOPA-
I?H'YAYA: To quetions of supposi.
tion, I cannot give a categorical ans-
wer. To a hypothetical question, I
can give only a hypothetical answer
and that is what I am doing. I only
draw hig attention to the steps the
government have already taken in
respect of some other industries.
Those parallelismg are relevant in
understanding and criticising, if criti-
cism is called for this Bill. Shri Das
Munsj said, ne finds some gort of in-
compatibility in the approarh of the
Industry Ministry and our ministry. I
have already referreq to the NTC
mills which were originally taken
over for management only and there-
after the Bil]l for nationalisation was
brought forward. So, there ig no ine
compatibility hetween the policy of
one ministry and that of another. 1t
is Government's policy. Sometimes
the administrative ministry ig this and
sometimeg that.  So, I would like to
dispel thig misconception.

A point has been raised as to why
we have not brought some sterling
companies under the ambit of this
Bill. It is legally difficult because it
is not within the legal competence of
Indian courts to bring under the
existing system these sterling compa-
nies within the purview of the parti-
cular law now before the House.
Secondly, which is more impartant,
there is no sterling company which
is sick and therefore the question of
taking over is not applicable to a
sterling company and the question of
bringing them under the purview of
this Bill doeg not arise at all. We
need not go into that question.
Many of the hon, Members have men-
tioned about the plight of the wor-
kers. I myself know the plight of
the workers. I had the good fortune
of visiting some of the tea gardens
including Shonali and Ropalli refer-
red to by Shri Sen. I know that seme
statutory obligations hag not been
discharged by some of the teq gar-
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[Prof, D. P. Chattopadhyaya]
dens but thig ig not a universal fea-
ture. As a Minister of State for
Housing, I knew that some of the
housing grants made available to the
workers had not been properly uti-
lised. But the object of this Bill is
rather limited. I am thankful to the
hon, Members for bringing to my
notice those problems. I am myself
-quite aware of those problems.

A point has been made about the
profitability of the industry. As 1
have said right at the beginning, the
very fact that fo many units have
fallen sick is indicative of the fact
that the tea industry is not in a very
good shape.

SHRI INDRAJIT GUPTA: Since,

1974, they are making tremendous
money.

PROF. D. P. CHATTOPA-
DHYAYA: 1 would say that the tea
production in our country has gone
up. But for the last two years, the
industry’s health was not good. And
it you look to the details, it is not so
much the production that has gone up
in a big way, but what hag gone up
is the unit value realisation ] am
not quite sure whether this 18 a very
steady phenomenoun. On the contrary,
tea is one of the very vary few com-
modities in the world, the price of
which has remained almost stagnant
in tha real terms, over the years.
The tea price in resl terms has al-
most remained stagnant. That 15 one
of the reasons why thig commodity
deserves some international back up,
otherwise we will not be in a very
fortunate position The consumption
-of tea in the world market is going
up but our export quantum is nnt
going up in a big way. It is going
up gradually but not in a big way.
“That is really disturbing,

SHRI INDRAJIT GUPTA: You
want tea to be more expensive.

PROP. D. P. CHATTOPA-
DHYAYA: Internationally, yes Why
not? We want the prices of the
things which we export, should go

up. There is no other commodity, the
price of which bes remained stagnant.

SHRI M. RAM CGOPAL XEDDY
(Nisamabad): Petroleum proliucts.

PROPF, D, P, CHATTOPA-
DHYAYA: The prices of lqrieuhu-
ral products over the years hive re-
mained almost stagnant. Sir, I would
like to quote the figures in regard to
the current dividends, 83 per centages
of total paid up capital.  During
1071-72, it wag 10.4 per cent; mn 1972
73 it was 8.3 per cent; and in 1978-14
it is 6.7 per cent. So, the djvideng is
not going up. And during the last
year, namely, 1974-75, our production
wag 490 million kilograms. During
1975-78, it is expected to be 490 mil.
lion kilograms The increase in pro-
duction is not really a very big one.
Therefore, the export earnings are
likely to be more than Rs 200 crores
thig year, because it is an extremely
good year.

I say that the industry’s health is
not very good Therefore, there was
a tendency on the part of some ow-
ners, particularly of the weaker units,
to sell their units out. Ona hon.
Member has mentioned that because
of thig bill, or rather because of their
knowing that the bill will be before
the House, some ownsr; are selling
these things. I woulq interpret this
phenomenon—it has been reporteg to
me as well—-that because the Govern-
ment is taking interest and is inter-
vening in the plantation fiecld, the
units are changing hands, i.e, from
bag hands to good hands.

I would like to mention one other
thing To whom are we giving these
units, after we take them over? We
have already said that we would give
them to the public sector companies—
whether they are of Central Govern«
ment or of State Govarnment, some
coopersatives, workers’ cooperatives or
some suitable private agency. We
are not opposed to the idea of hand-
ing these units, it necessary, over to
some private units, because, as you
know, we are not in the tea flelq at
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all. There are gome good manageis;
and there are some bad managers.
¥ we do not recognize the distinction
Between good and bad mansgers, we
would not have entered into the fray.
Planfation, is a very delicate field. It
is not like an ordinary industry. In
case it is necessary to hand them over
‘to the private owners, we will gee to
it that they are gooi planters, that
their reputation is high and that their
management skill is high. If these
wonditions are fulfilled, we will hand
them over. There are good private
managements. The Chairman of the
Ajr India is a private industrialist. I
have mo prejudice against a private,
‘but good manager or owner, But it
will be under Government’s adminis.
trative control that these things will
happen; and subject to al] these legis-
lations. I would repeat what I had
said, it ig primarily the Central Gov-
ernment or the State Government;
then the cooperative organizations—
if they come forward—and then, if
necessary, Government will think of
giving them to some private managers.
‘But we must see to it that they are
Tooked after well ang that the sick
units are restored to their health.
‘These objectives, constitute our main
concern. for if these objectives can be
Tealized, thia question gs to the orga-
nizations to whom we give them, is
a secondary one. I agree that it is
an important question; and we bear
it in mind.

SHRI PRIYA RANJAN DAS
‘MUNSI: After the closed units are
taken over, 1 would like to know
whether the interest of the workers
who are working either in the Head
Offices or other offices would be pro-
tected?

(Interruptions)

MR. CHAIRMAN: The objective is
there.

SHRI PRIYA RANJAN DAS
MUNSI: I think the Minister must
clarity thig thing.

PROF. D. P. CHATTOPA-
DEYAYA: What you have observed
i3 what I wanted to say.

ot gt olvely : o v W o e
o & mfest & qu sy & vfrie
wox W AAT FT WR A7 wwEr §
T W AY Ty W 7

PROPF. D. P, CHATTOPA-
DHYAYA: Affer we take over this
thing, we will meke it the statutory
obligation. But if there are dues, we
will see at what time, we have to
freeze these obligations and then take
this responsibility. But when it is
taken over, their dues onward will be
given. Ag far as backwarq dues are
concerned, it is a question of time and
which haes to be worked out later on.

MR. CHAIRMAN: The question is:

“That the Ball further to amend
the Tea Act, 1933, be taken into
consideratjon.”

The motion waz adopted.

16.58 hrs.
[Srrr G. VISWANATEAN in the Chair]

MR. CHAIRMAN: We shall now
take up the clauses

Clause 2-—(Insertion of new chapter
I1A)

SHRI B. V. NAIK: 1 beg to move:
‘Page 2, line 4,—
add at the end—

“gubject to the condition that
the present size and future pro-
ductivity potential are such as to
make it an economic holding as
per criteria to be laid down by
the Government under the rules
to be framed 1n this behalf in con-
sultation with experts to be notified
in the Official Gazette from time
to time.(1)

SHR! RAMAVATAR SBASTRI
(Patna): I beg to move:

‘Page 2, line 2%,—

after “fund” insert “and other”
(2)
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{Bhri Ramavata, Shastri]
‘Page 3, line 2,—

) after “tund” insert “ang other”
3)

‘Page 4, lineg 15 to 17,—

omit “go, however, that the
total period of such continuance
(atter the expiry of the said
period of five years) does not
exceed two years,” (4)

‘Page 4,—
after line 87, insert——

“Provided further that the
services of the officers, emplo-
yees and workerg working in
the tea undertsking or the tea
unit, ag the case may be, after
take over by the Government
may be retained ang their ser-
vices may be counted from the
date of their appointments in
the private tea undertaking or
the tea unit, asg the case may
be.” (5)

SHRI INDRAJIT GUPTA: I beg to
move:

Page 1, line 13—

add at the end—

“on behalf of the
Government” (6)

Page 2, line 36,—
add at the end—

“provided that such investiga-
tion shall be completeq within
a period of not more than six
months from the date of the re-
levant order of the Central
Government.” (7)

Page 4, line 17,—
for “two® substitute “five” (8)

SHRI B. V, NAIK (Kanara): 1
have moved this amendment in order
rather to strengthen the hands of the
Minister ang our Government. Ag far
as the tea units are concerned, they
have got to be defined First of oll,
I am not seeing tea as an industry in
the First Schedule of the Industries
Development ang Regulation Act, It
is not in the First Schedule. Obvious-

Central

MAY 18, 1976 Ted (Amendment) Bl 128

ly, the purpose i to make the provi
sion therein applicable to this, The
tea unit hag been defineq elaborately.
A tea garden including a sub-division
thereof has a distinct entity for which
accounts are kept, and as a factory
by itself, it manufactures tea. The
amendment tries, in brief, to put cer-
tain limitations on those units which
we have to take up, namely, those
units which are economicsily viable.
If we take prima facie the reasons for
the down-fall of these units, 45 of
them, as hag been stated by the hen.
Minister, they were manageq very
badly. We have also been told that
only the sterling companies are in a
very solid financial and managerial
state. As far ag these 45 unitz are
concerned, if you know for certain
even at the present juncture, that
they cannot, at any particular point
of time in the future years, more or
less, be made economically viable
unitg which will be able to yield re-
turn, besides providing the labour, Y
think, there is absolutely no reason
why the Exchequer should be burden-
ed with the responsibility, if a persomx
or a unit is sick and it is in a rtate
of deep mgor mortis, the best thing
is to wait for the deatn ang then bury
it.

17 hrs,

After all, under the Company law
and al] the laws that have been for-
mulated and the basis cn which the
gystem works, there will be profit or
there wil] be loss, a ~ontinuous loss
will ultimately result in bankruntcy
ang bankruptcy must 1esult in lim{i-
dation. Are we in this country writ-
ing of a process of liquidation al-
together? 1 do appreciate the
human factor. There are nearly
743.000 people being employee in the
tes industry. But why ig it that the
existing good units are compelled to
expung their employment sector and
then absorb these people who are go-
ing to be displaced? The solution to
the problem of unemployment and
displaced labour on a permanent hasis
will have to be found in such under-
takings which have a fighting chance
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of survivel and prosperity, not m
':bnu units which are doomeg to fai-
LS,

Secondly, I would request the hon.
Minister to kindly make it clear to us
becpuze most of the time we seem
to be caught up in a jumble or even
a jungle of the Ministry of Compony
Law, the Ministry of Industrial Deve-
lopment and the Ministry of Com-
merce and we have no: been able to
decipher what is what. You have de-
fined in the Act “sick undertakings”.
Is there any insrance of an undertak-
ing having more than one tea unit
among the 45 umts which are now
charted for the purpose of being taken
over? If an industrialist or a planter
or a tea company has been making
profit on one tea plantation and has
been handing over as an  unwanted
child, another tea plantation or tea
estate, why is it that you take over
this particular undertaking of the
management which manages one umt
better and another unit badly? Why
1 it that the Government should come
forwarq to carry this cross ang this
‘burden”

I feel that the management which
has been responsihle for non-payment
of provident fund, fo- mismanage-
ment or for 2 sorl of squeezing out
the profits must be made to pay either
by liqudation or by absolute non-
compensation The question of re-
turning or handing it over back to the
same management has got to be com-
pletely ruleg out Therefore, I
would say, on thn hasis of the data
furmished by th- Government, we are
not today in a position to tell vou
about the actual details of these units
that are proposed to be taken over.
how many of tnem will become eco-
nomically viable, how many of them
have duality of management, one
mapager managing a good estate and
also managing a bad estate and want-
ing to hand, it over as an unwanted
unit to the Government to manage it

If these two things are clear, it
woulg be very helpful Therefore, I
awould urge upon the hon. Minister to
kindly accept my amendment
887 L8-8 !
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ot cwreate welt  (veAr)
wwrafr oft I & w7 S fadaw
# wre dwae § ST TS FamAt o
wrey frlar Y wrr (2) ¥ &
QX A HAMET CF AW | OF Foire
B T 2 W 9fF 26 ¥ qafaw
et o fadaw ¥ wegr v § fir s W
e w7 T A g aget wy
qAgd T ¥, Nz vy 7 2, v
T fraar A 2, 9 g FY e
T g 3, q@T FT FWR w9A o
# wft

st gl A (wefiqR) ¢ oaEP
LARE ol A

st TREAT e @ ag 164
(&) #¢:

“(c) the persons owing the tea
undertaking, or, as the case may be,
the tea unit, hass habitually made
default in th¢ payment of wages,
or provident fund dues of woikers
angd other employees....”

gz gew fas § dfer F a7
KAAT A  For ey Fwmr Wl e
GE g awaT @ ), witag awp gow
o o Igw @ S fe agEd
W e A fr ag S frmdY & v
i TR i g T T 1wt
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A GG F7 BE AIA TG § /T e
#r§ WY grm ¥ AR 0¥ s
?rmm,wﬁ T dgw g § fF g’
g ygw e X’ e fed g aifw
o fody Fre@® ¥ 91w avne §
#E W1 gqw g @ & WY o A7 fadi
Y %7 g o

FEU dMEE WU 9 3 T § wgh
o ¥ wgr § 5 qiw a9 & W ow o
AR EHa ey Sk 7
qTH O W AU wX F W W,
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T MW § TN
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“Provideq tutther that the ser-
vices of the oflicers, emplicyees and
workers working 1n the lea under-
taking or the tea umt, as the case
may be, after take ove: by the Gov-
ernment may be retamned ang their
services may be counted from the
date of their appointments ;n the
private tea undertaking or the tea
unit, ag the case may be”

S WY AAT A AT A Iy
gftrr 78y AT I | AT ke faw
¥ gasr sywewr § aw A w7 g
fr § ok go% o 7 9w g A
N &, woer Ay wifek ar e
WA Ay qAY § AY WUw?  gEwr
ar A =rfEk |

1710 hrs.
[SHRI P PARTHASARATHY 1 the Chaw}

SHRI INDRAJIT GUPTA: Mr.
Charrman, Sir, with your permission,
I want to make a few brief remarks
on my amendments already moved.

The hon, Minister referred fo other
examples of legislations which have
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een pussed for taking over manage-
afint nbt nxtionalization,—~elther of the
tetile of of other individual under-
taldtgs, My first emendment has
been brought for this purpose that
dn all those previous cases, the relevant
legislations heve lald down that the
munagément ig being taken over by
the Government, and then the Gov-
erimment appoints somebody as custo-
dlan to mmnage that undertaking or
‘that induslry on behalf of the Gov-
ernment. The person whg is autho-
rised to do the management, custodian
or somebody else, is doing it on behalf
of the Government in whom the
‘management vests. But in this Bill,
you will find the difference and 1 beg
‘to differ with the interpretation being
sought to be given by the Minister
ang I am sorry to say, by some Mem-
bers also. The intention may be
different, but then your drafting of
the law is very bad, I must say. In
the deflnition of ‘authorised person’
on page 1, what is said s, and that is
what my first amendment relateg to:

“ ‘authorised person’ means the
person or body of persons authoris-
ed, or appointed, by the Central
‘Government under this Act to take
over the management of any tea
undertaking or tea unit .7,

Later on, in the main body of the Bill,
on page 4, it s mentioned:

“ ...the Central Government
may, by notifled order, authorise
any person or body of persons to
take over the management of the
whole or any part of the tea
undertaking or tea unit...”

Who i3 taking it over? You may
authorise somebody else, not the
Government, The Government may
even authorise a consortium of private
tea owners to take over and run a
particular unit. Thereg  were
enough indications a few weeks
age that some planters wanting
to set up a consortium approacheg the
Government to allow them tq take
over some of the sick tea gardens.

There were reports in the Business
Standard saying clearly that pros-
perous iea companies are showing
keen interest in taking over sick and
closed gardens,

My point is, the law should be clear.
I am now talking of the first act of
take-over, not what will happen at the
end of five or geven years. Let there
be no equivocation about it; let us be
clear. Is it the Government or not
the Government which is to take over
the management in the first instance?
After you have gone through your
investigation and have made 4an
enquiry and satisfled yourself, who
takes it over? It should be the Gov-
ernment and then the Government
appointg on its behalf some person or
persons or a custodiap or somebody
to manage the affairs of that garden.
But he is only the agent acting on
behalf of the Government, That posi-
tion is not clear in Jhis Bill at all.
Therefore, either there is deliberately
a loophole being left when the Gov-
ernment may authorise gome other
agency to take over and run the
gardeng and the Government’s only
role in that case will be to provide
the funds. Or this is bad drafting.
It is one of the two. Let it be made
clear, Therefore, 1 have brought my
first amendment and I do not, see
why anybody should object to it, if
that ig the intention, at the end please
add—

‘“on behalf of the Central Govern-
ment”

So, the clause will be:

“guthorised person” means the
person or body of persons autho-
rised, or appointed, by the Central
Government under this Act to take
over the management of any tea
undertaking or tea unit on behalf
of the Central Government”.

That meang that he is acting as an
agent of the Central Government and
not somebody or some organization or
company or some private person or
other agency whom, according to the
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Bill, as it is drafted at present, the
Covernment can authorise, to take
over the management, not necessarily
on behalf of the Governmeni, And the
Government's only job will be to
provide funds for replanting of bushes
and mainténance of things and so on
This 1s my first amendment.

Then I will finish all the rest
together. Then my gecond amendment
is for addition of a proviso on page 2,
line 86, I want a time-limit to be
put on the period, a maximum time-
limit on the periog of investigation
into the conditions of the tea under-
taking or the tea wunit, If the hon
Minister thinks that 6 months 1s too
short or too rigid a time-limit, he
may suggest some other time-limit
I do not mind, But there should be
some ceiling cherwise, in the name
of investigation to determine whether
the tea garden is sick or not sick, the
investigation can go on endiessly
There are many methods, we know,
by which dilatory tactics are pursued
and obstacles are created and legal
obstacles are also createq and all sorts
of things go on. So, my second amend~
ment is only with the object of placing
some ceiling on the pericd of investi-
gation, 1 pave suggested six months
but if you want to make some other
thing, you can put it I do not mind,
but there should be g ceiling

Thirdly, about this provision which
has been made—b5 yearg and 2 years—
enough has been gaid here by many
members. They have expressed their
concern and apprehension about it I
do not want to repeat those arguments
and I fully share those apprehensions
and doubts which have been express-
ed here by so many members on both
sideg of the House My amendment
is that for the period of extension,
aftey the initial five years, instead of
two years, it should be five years so
that it will be five years initially, and
then the Government hag the power
to extend by one yesr at a tlme upto

B years more, 50 that it will be fiwa
years initinlly apg then snother five
years, g0 thet the maximum pessible

sense of the term, But I would lke
to say thaet things being what they are
in the country, 10 years is quite a
good period of time and I do not think.
that at the end of the ten-year period,
this Parliament itself woulg permit the
Government to hand over that garden
back to the same individuals who had
mismanaged it in the beginning J
have confidence in the Parliament omx
that, But I will say again that my
main concern is about my first amend~
ment. You must make it crystal clear
in the Bill that it is the Government
which 158 taking over the management
And I do not think that it 1s acciden-
tal that this 1s the first Bill of ths
kind, in which as some other hon
Members have pointed out, there 18
no mention about the protection of
the rights of the workers It ig natu-
ral because if the Government take
over the management ag they have
done in other cases like textiles, etc,
the government automatically as gov-
ernment assume certain obligations
towards the workers and their statu-
tory rights and, in every case, there
has been g specific clause to that effect
which is missing here because the
Government ;g visualising that it may
not be the government which takes
over but gomebody else who 13 autho-
rised by the Government to take over.

7 will say one thing in conclusion
T would say in conclusion that you
cannot compare the condition of the
teg industry with the jute industry or
the textile industry. You have only
to read in the paper every day what
the employers themselves say. There
the textile and jute employers are
howling and shouting every day about
the so called crisis—they say that they
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sre almort Anished, Do you find this
thing about tea? Of course, they are

cancerned with the profit and because
the unit velue of tea hag gone up,
they are gatisfied for the time being.
In the last three years there has been
a huge increase in the price of tea.
That kingd of crigls does not exist here.
If there are some gardens which have
fellen sick, we can be gure—it can be
due to mis-management of those
particular owners and not due to the
general condition gf the industry, It
this Government pressurises them a
bit more not to sell tea in bulk but
to sell in rackets abroad, the unit
value would go up even more. There
is g plenty of scope for making more
money if our people stop selling in
bulk,

I will say that the number of mis-~
managed sick units may not be very
large. It may be 20, 30 or 40, not more
than that Let the Bill make it clear
that where after an investigation the
Government is convinced that the
conditions are gatisfied, it is the Gov-
ernment which will take over the
management and then appoint gome-
body on its behalf to run that under-
taking or the unit, That is not clear
here at all. I have every suspicion,
and he himself has said that at the
end of seven years, they may even
hand it gver to a well-managed pri~
vate company or some group of com-
panies or gomebody else, That is at
the end of seven years, but what
about it, to start with? Why should
Parliament be called upon to approve
a Bill which may visualise the sick
tea garden being run by a private
body and we are only to pay the
money out of public exchequer 10
improve the conditiong of that gar-
den? Parliament is not going to ap-
prove a thing like that unless it is
made clear that Government iiself is
taking over the management. That is
why I nave brought forward these
three amendments.

THE MINISTER OF COMMERCE
(PROF, D. P, CHATTOPADHYAYA):

1 would not take much of your time.
I will say a few words.

I appreciate the ppirit with which
these gmendments have been guggest-
ed, But I am sure, a close reading of
the Bill and a little clarification which
1 am offering would suffice to dispel
the question or suspicion—a strong
word used by Shri Indrajit Gupta.

1 am quite clear that the first am-
endment is not necessary at all be-
cause of the language that we have
used in the Chapter 16A—

“authorised person” means the
person or body of persons authoris-
ed, or appointed, by the Central
Government undey this Act to take
over the management of any tea
undertaking or tea unit;"

He wants to add ‘on behalf of the
Central Government.’ I would like to
submit the language of this Section
is the same ag in Section 18A of the
Industries (Development ang Regula-
tion) Act, 1951. In many other cases
we have followed this language and
consequential action hag been 1laken
Therefore, there is nothing new that
we propose to do, So, this misconcep-
tion and the resulting suspicions are
unwarranted.

The other question is whether we
are going to be burdened with dead-
wood or the unitg which perhaps have
no viability and cannot be restored
back to their original health even
after good nursing,

Sir, in the Statement of Objects and
Reasons—I would draw Shri Naik’s
attention to para 2(c)--we have said:
“to take decision for liquidation or
reconstruction of the managed tea
undertaking or tea unit in accordance
with the provisions contained in
Chapter IIIA(C) of the indusries

(Development and Regulation) Act,
1951."

8o, we are not going to take any
other unit, After the liquidstion of
their previous debts, pre-takeover
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debis,~moreover they must be viable
also--we are pot going to take over
any other unit and waste publc
‘money therein. I have already said—I
donotliheﬁoremit—thntaov:
-ernment has its own priority for ehoos
ing the institution to look after the
units after they are taken over by
‘Government,

Firstly, it is like any other public
sector undertaking that we have, We
have, for example, geveral such com-
panies like the Balmer Lawrie & Co,
Andrew Yule and T.T.C.I.—Tea Trad-
ing Corporation of India—and also we
have the public sector units. The
Assam Tea Corporation is there al-
ready and, if some State Government
comes up with some other corpora-
tion, we ghall certainly consider it I
have already said before, that we
have no prejudice against anyone If
there i a group of good planters
whose record of management is good
and whose plantations have not fallen
sick, I have no closed mind that their
cases will not be considered

SHRI D. N TIWARY (Gopalgan)):
Will they be the agent of the Govern-
ment or they will be handed over
some tea fields to manage them?

PROF. D, P. CHATTOPADHVYAYA:
I have already said that they will be
under our administrative contro]l sub-
ject to certain disciplines

As regards the amendments moved
by Shri Shastriji, I am gure, that if
you closely reag clause 18(B) (1) (¢)
from line 25 onwards and again clause
16D from line 40 onwards, the sugges-
tions he made other ‘dues’ have been
taken care of in the liney and the
phrases following the one suggested
by the hon, Member.

With these few words, I think all
those contingent questions raised by
the hon, Members have been taken
care of {n the Bill itzelf and eo, I am,
S0ITY to gay that the amendments
are pnot acceptable.

SHRT INDRANT ‘GUPTA; May 1
ask quentions?

MR. CHAIRMAN: Yes,
SHR] INDRAJIT GUPTA: I want

rehabilitation? Please clarify pro-
perly.

PROF. D, P. CHATTOPADHYAYA:
Guidelines would be provided for, Al-
ways the administrative control will
be there.

SHRI INDRAJIT GUPTA: Nothing
ia there in the Bill,

PROF. D, P. CHATTOPADHYAYA:
Those are matterg of administrative
detaily ang we do not provide for all
of them here.

MR CHAIRMAN. With the ap-
prova]l of the House, I shall put all
the amendments together, First, on
clause 2, there is an amendment by
Shri Naik 1 think he is not pressing.

SHRI B. V NAIK; Some promises
were made at the time of textile mills
takeover Today we are incurring
losses in crores of rupees. I cannot be
very specific We are writing off the
losses It will enable anybody to pick
up any unit. I hope the history of
textile mills take-over by incurring
losses in crores of rupees will not be
repeated here too

MR, CHAIRMAN: Are you with~
drawing your amendment?
SHRI B. V. NAIK: Yes, Sir.

MR, CHAIRMAN: ¥ it the pleasure
of the House to allow Bhri Naik to
withdraw hig amendment?

SEVERAL HON, MEMBERS: Yes,
Sir.

The Amendment No. 1 was, by
leave,
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M#, CHAIRMAN: I shall now put
all the other amendments of Shri
Bamavatay Shastri, Shri Madhukar
ang Shri Indrajit Gupta to the vote
of the House.

SHRI INDRAJIT GUPTA: You have
not asked whether I am withdrawing
the amendments or not.

MR. CHAIRMAN: Would you like
to withdraw your amendments?

SHRI INDRAJIT GUPTA: How can
I withdraw my amendments? He re-
plied to one of my points, He has
never replied to the question about
the time limit for the investigation.
He never replied about the extension
of time from three to five years, How
can I withdraw the amendments?

MR. CHAIRMAN: So, I shall put
all the gmendments together to the
vote of the House.

Amendments Nos. 2 to 8 were put
and negatived.

MR. CHAIRMAN: The question is:

“That Clause 2 stand part of the
BilL.”

The motion was adopted.

Clause 2 was added to the Bill

Clause 1, the Enacting Formula and the
Title were added to the Bill.

PROF, D. P. CHATTOPADH-
YAYA: Sir, I beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question ia:
“That the Bill be passed.”
The motion was adopted,

i

17,30 hrs.

WORKMEN'S COMPENSATION
(AMENDMENT) BILL

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
Mr. Chairman, Sir, 1 beg to move,*

“That the Bill further to amend
the Workmen's Compensation Act,
1923, as passed by the Rajya Sabha,
be taken into consideration.”

Hon. Members are aware that the
Workmen'’s Compensation Act, 1823
provides for payment cf cumnpensation
to workmen and their families in case
of industrial accidents and of certain
occupational diseases resulting in death
or disablement arising out of and in
the course of emploment. The Act at
present applies to certain categories of
railway employees and persons draw-
ing monthly wages not exceeding
Rs. 500/- per month and employees
in certain employment of hazardous
nature as specified in Schedule II to
the Act. Schedule IT includes persons
employed in factories, mines, planta-
tions, mechanically propelled vehicles,
construction works, etc. The State
Governments are empowered to make
addition to Schedule II as and when
necessary.

"With the extension of the coverage
of the Employees’ State Insurance
Scheme the liability for payment of
compensation for indusirial accidents
and occupational diseases is being
graduelly transferred from the em-
ployers to the Employees’ State In-
surance Corporation. However, the
extension of the E.S8I. scheme to all
the factories and establishments will
take time. The Workmen's Compensa-
tion Act, 1923 would, therefore, con-
tinue fo be in operation. Hence, the
need is felt for effecting certain im-
portant changes in the Act.

The Act was last amended in 1062,
Since then, w number of proposals for
amendment of the Act arising from

*Moved with the recommandation of ths President.
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recommendations of the National
Commission on Labour, the Labour
Laws Review Committee set up by the
Government of Gujarat and the Law
Commission of India are under con-
sideration. These propossls will
require a comprehensive amendment
Bill. Meanwhile, I am placing before
you for enactment a few proposals of
an urgent nature,

Ag mentioned earlier, the coverage
under the Act is at present restricted
to the Workmen drawing wages not
exceeding Rs. 500/~ per month, This
ceiling is considered to be very low in
the context of the current wage levels
both in private and public sectors.
TRequests for enhancement of the wage
limit for coverage under the Act are
being received. It is accordingly pro-
posed to increase the wage limit for
coverage of workmen under the Act
from Rs. 500/~ to Rs. 1,000/- per
month, which will be at par with the
wage limit for coverage under the
Employees' State Insurance Act, 1948,
Employees’ Provident Fund Act and
the Payment of Gratuity Aect, 1972

With the revision of wage limit for
coverage under the Act, the existing
rates of compensation as provided
under Schedule IV of the Act also
needs an upward revision This would
necessitate the prescription of suitable
rates of compensation for workmen
drawing wages between Rs. 500/- to
Rs. 1,000/- per month, being covered
for the first time. The proposed
revised rates of compensation for
death has been worked out in multi-
ples of monthly salary. the multiples
coming down from 120 in the case of
lowest paid to 30 in the case those in
the highest wage group. Thus, the
proposed rates of compensation in the
lowest wage group represents 10 years
wages and thdse in the highest wage
group two and a half years. This
gives an increase ranging from 62 per
cent to 140 per cent to those who are
ulready covered by the Act i.e. those
drawing wages upto Rs. 500/- pm.
A higher compensation has thus been
provided in the lower wage groups.

{Anuit) Bl 144

The proposed rates of compensation
for permanent total disablement sre
40 per cent higher than those for
death. The rates of half monthly
payments for termporary diseblement
are also being suitably revised by
providing higher percentage of the
monthly wages as compensation to
workers in the lower wage scales.
Having regard to some accidents which
occurred in 1978, it is proposed to give
retrospective effect to the provisions
of the amending Bill with effect from
1st October, 1975.

When this Bill was being considerea
in Rajya Sabha, several suggestions
were made for securing more cffective
enforcement of the provisions of the
Workmen’s Compensation Act, 1823,
These suggestions will be kept in view
and everything possible will be done
to see that the provisions of the Act
are effectively enforced.

I now commend the Bill for the con-
sideraation of the House, Ag you sec,
thig is a vervy non-controversial piece
of legislation conferring rights for pro-
viding higher compensation on the
various categories of workmen. I do
hope that this Bill will be passed
unanimously, even without discussion.

MR CHAIRMAN: Motion moved:

“That the Bill further to amend
the Workmen’s Compensation Act,
1923, as passed by Rajya Sabha, be
taken into consideration”

st W gewmge (dowge) ¢
[redw ArgE wfr wEer ¥ Ow & w@w
 fr gm0 9YE DY = & @y
w9 foret 9 srgw Y T AT wifgd o g
g arg TS warw Y @ v ag faw
qrg AgY 1 AT g9 & fae Fafredy
¥¥o ggo wio RS se R e
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g sar @ ooy e ¥ A Y
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SHRI MOHAMMAD ISMAIL: He
do not want a wrong impression to be
spread, I would like to point out that

under the existing Act, seamen are
covered.

SHRI MOHAMMAD ISMAIL. He
s not mentioned it in the statement.
That is why I referred to seamen.

wriedmr 44w A DR §;
IR frge axar @M oy
QIR ot § FAF AT RAfe
5 ot 3w Tar 11 § W gwE-
Az AW Fqur ) OF WA
N A dar ¥ & A
af v ar¥ § o mfaw dqr o
aft wud § 1 w2 wfew A dar
2aq € Agw o mifvw 7f 3 &
sw Rz @7 & arg o dar
frayd d fradarad &1 gw
axg & Tawr weigwr 43 8 fag
e wd, sre od aw wewr AT &

ey dv wen g ¢ v
weiR g WY ARy e
Wmuwﬂﬂﬁm
W ¥ faweherd won afig

ot wrrt § xewt Tow q% W
37 Y dar o q® | (emed A
o dar feradza § wwr wod W
Bafae §, e R AF vy =ifgg
e wrn # qalew ag aft o
wifeyg | .

fafur O & ot dYda &Y ey
Qi &, 9ed W A g o i
o ot fedtrwadtor § Iy X fr
a1 AR FFGUT W A A7 Qe §,
Iawt feagwr frar g o P
@ar wg | fgd qiedz a4
TR T TR | W0 AN QHedE WY
€ o W 75w ST P §, I
wy wrare A0 IAW T Af war
fg #faw o oo ¥ ug ward aw
qar &l @ | 9 WleT wRAT §, T
# qfag aw & af qwmay § av
fNE T A F av A, WA AR
# Byer s 93 | A 9 WA
ard qar &, tewrafew w §, o
g s fra ae o e dfon
o WYY T qAAT § T ag W W
g8 o firar 2, gEwr afaw &gy
qertr 8, 4@ € ag FRRL w7 IO
o7 @1 &, A Tad Wy Sl g
§ ar St o Iy gy € o
g ST FATAT EAT

7g A WY WTH AE v A
£t ag ot woraardy Pearforr & ar o
8, wwarg st & ag ot war feg<de
WATHE AFAT G, a8 oY oA, 9y W
faeray qw G & g, A o w
Frita, A qg o weraww fanr wrgar
Tai qg Fandr fenfoe fwre wew
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fioer Wy A wff A AR R} ¥ Wi
qefirinr ? 3§ wow it wrfigd fored
Amfen ag wewad fenfe v o
veqe fen wray Jar @ e
o Sy o | TE A KA
£, Tow! mreey wTT w00

Feowr SqTETaRy agf Aarangar |
g e T wre € v A AT AT
weft ¥ ol O 9T W )

qrare v fap Wt : (sARET)
qwaft wgYaw, 7% fwr of amT T g,
& gowT e ST | q 1923 ®
1T 11 A Wi g § Wi ag areedh
mafef @y Ak aidgw
et g e 3w e § e et
o foe wife s odw |

fafree oge 7 WUy W
#§ @ g QY gazie faw
sy § dfer s @ AT W@
aidr § 1w N w
FRAATE GACAE O § 0@ aRe A

e & fir 5wy Ada wr ofr
L1 4]

SHRI RAGHUNATH REDDY: It
includes women also.

e i fag Wt g A
qUrA q1 | WX AZ WG AR
W A A% &, A o W woff 2

wrad oY g7 faer F RegE T @
§ 3ad ¥ ox ¥ g TG Y FeR-
A <aT § T eI I I g
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ey, gt Wt ST TATE FOTC WL AT
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wrAdT W 42 TATC Y w7 AT
¥ R o 7 g ot v 31 el
€13 g Ay ot aveelt Qv @aT
IgET A8 T AT & 1 gAw? W MW
o A 7§ A 5w

o dfegdt ¥, edr G
FIL@ET A 1 A0 frg 48 FA YL 7%
X H frarg @F ) Sree seeeT ey
& T IV ¥ T & ST faw
sadnw fr o W31 weadt &
fira firmt w% 7 399 99 e )
W mfes & fe o Ny wdw
N oA Y deiw ¥, @
e ¥ 5 FQE, I
Mg 9T s At faaar g
a1 gES o WY ¥}

oY ara 7z & e W ot gud
fafiz W g swsaiddoegmt
g fa gvemrad Atr A ww @
§ fr frdt e =Y, fret 3 erem
W arAE A W NS e W
fawd s oF sRww T 2av ad |
wgn @ ¥fewm Aqwgw & ) wg
W wrosy qgAT ¥

e AW § ot wgAr wear
g 1wfm Fow s st ey
wifeq At 1wk aw HEe w
s § v & owwer ¥, ¥
ot WgemeT T §, I Sfera
& §, flF oo A
et &, frelt HaTT e 1 Pty
41 o et At v i et &)
AT FRAGWA W TR www § oAy 9w
WA IR I fawd § adr Faweo
&t & 1 wfvedn s awaf E
e fre am ¥ A W ey Ty
2w AFIedna fed o faaar
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feore ot Tog o]

A ¥ 1w I fard owas-
gr FAlada Fwk §1 w W
f mrr v fmwr wifedr ) faw
# T @ vww oy ¥ famr arav
aifed | @ ¥ agfema arh Wi
era wrew! Gur w Ot gy ) oyaw
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g xgw WY ww w1 o v
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Wt At w9 ¥ Wy @Ay
Fgu W Y e Ay S e
qrat YT & | T\ 9T A W Ay fai
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¥ e wrardr Hraved |

wroRY & q¢ WY frere e wnfedr
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AR A AR, R T a
TRNT ATT | 71 qAR © T 78 W
qt wrar § W few A e S
e yafiwwrd, ST Ew WA
g g qTfeE A AT W0 FyRY Y
9T EHET S0 WR WY owilEE
Do @t o aw § SER) AR
A fag o 9 T | I
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§ | @ T W AR SO DT AT
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T gT gew 18 arar fead-
gl gy oy & T ot wiTEr wRr T
Fr@EN F AT afid 1wy Sg R
T W AT et wifed ) ad -
faf & o ag swaeqr WA
¢t e ew aehr ¥ W
R N T W7 e &
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o gy @ wf qre SR oY ke
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are TR ar A & oy
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w L R el T
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W g oag W oAl W
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o ¥ gwes s §oar
Haw

wrEAfore ¥REw ] U s
g

It is nof Possible to estimate the
amotmt of increased expenditure.
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[ TRTEATT mERt |

a4 FgET Srfgg | "#dr wERA gId
fe awre & fom wmaR 93 ag

arfersr gt #r & T saEr o
AT T Z |
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ag ufw @& faady 7 arfw
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HL HIAHEH ITAT AATAAT Ay
gl feq gtar & zAwRE ¥
el R ORT A wmwd 2
EEdy STT-9g AT & aF aafga @y 1T,
afFa g7 & aifedt 1 wwas @
WA FTaar 48 frar § 1 =@
THET AT AT AWAST A EH
# owifer & o @1t g% 1 zafm
LA HT 30 AT B AF  FF
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18 hrs.

_FHTEST 91 w37 & fag aga @
WH AW AT E AT awg ave F
duFGfmr gar & 1w e
A ZAA AT A wrfem B
qaF  Fafw@r &, goarsy feg-

GMGIPND—M—887 L.S. (1258)

MAY 18, 1976

(Amdt.) Bill ISJ

qaes -graargr, I F gHT W
anrasr  fra @

wfady ata FzAT ArEAT § 1T
# 79 7 FF oArfF I daAr ;9
qwEaTg a1 30%IT A 75 IF ATIARE |
el &9 A AFTLEAT, S A AL
iy ar qE AE M ST dvr | |
# Awar ww | 9T ww AT WA
# ATI@FAT g Ald AT A
AEATE X oIy R ag S A&
qt @@ A faearg g frza &l
FX WL FLHTT FT SATT JIAAT | AT
W A3 A AT AW F W CqEAm
# daraq frar av swfafadt w1 sa
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wFaz W ady g fw samar @ sAwr
wAST SF F1 &0 ST ard 1 a
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18.01 hrs.

The Lok Sabha then adjourned til
Eleven of the Clock on Wednesdaly
May 19, 1976/Vaisakha 29, 189
(Saka).






